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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 559 of 2022

IN THE MATTER OF:

Mr. Sanjeev Jain,
S/o Late Mr. Shikhar Chand Jain,
R/0 B-94, Lane No.10, Shashi Garden,

Patparganj, New Delhi-110091, .... Petitioner/Applicant

VERSUS

The Municipal Corporation of Delhi,

SH. Gyanesh Bharti, IAS,

Through its commissioner,

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002. & Ors. .... Respondents

REPLY ON BEHALF OF THE PETITIONER/APPLICANT.

1. The present Reply is being filed by and on behalf of the Petitioner after
carefully going through the Reply dated 12 July, 2023 as filed by and on
behalf of the Respondent No. 8 i.e., Public Works Department (PWD).

The Petitioner denies all the contents of such Reply as False, misleading and
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wrong, except to the extent expressly admitted to hereunder. Without
prejudice to the generality of the above denial, the following Reply is
tendered.

. It 1s respectfully submitted that the Reply as filed by and on behalf of the
Respondent No. 8 i.e., Public Works Department (PWD) is incomplete,
misleading & without any authenticated documents and is therefore liable
to be Rejected. It is submitted that the contents of such Reply are totally
misconceived, denied and specifically traversed. The Petitioner denies each
and every averment and contentions raised by the Respondent No. 8 i.e.,
Public Works Department (PWD) in its Reply. Nothing in such Reply should
be deemed to be admitted by the Petitioner for the want of specific traverse

unless specifically admitted herein by the Petitioner.

. The Petitioner in interest of Protection of the Environment and in

Protection of the Right to a Clean Environment as guaranteed by the
Constitution of India under Article 21 and under Article 51 filed this present
case before this Hon’ble Tribunal. Accordingly, through this present
Petition the Petitioner has been seeking appropriate directions to Stop the
Illegal activities that are being carried out at East MCD Park at Patpar Ganj
village Chowk by Respondent No. 4 i.e., BSES Yamuna Power Limited with

the help of Respondent No. 1 i.e., Municipal Corporation of Delhi and
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Respondent No. 8 1i.e., Public Works Department (PWD) and seeking
appropriate directions to re-develop and re-plant the trees and plants,
restore all the Greenery at East MCD Park at Patpar Ganj village Chowk
at East Delhi which are being damaged by Respondent No. 4 i.e., BSES YPL,
Respondent No. 1 i.e., MCD and Respondent No. 8 i.e., PWD.

It is important mention here that, the Joint Committee, through its Joint
Inspection Report, admitted & mentioned the presence of such East MCD
Park at Patpar Ganj village Chowk. The Point No. 3 of Joint Inspection

Report clearly states that “‘flower beds/planter was constructed and greenery

was being maintained before installation of these transformers. In addition,

one hand pump and several benches were also installed at such East MCD

Park at Patpar Ganj village Chowk for general public.”

Respondent No. 4 i.e., BSES YPL with the help of Respondent No. 1 i.e.,
MCD and Respondent No. 8 i.e., PWD has damaged such East MCD Park and
dumped it by concrete, damaged all the flower beds/planters destroyed most
of the greenery. But some big trees are still there which needs to be
protected and one of them is a ‘Big Pipli Tree’ of diameter of 1.5 meters,
height around 40 feet is still there and its branches are spread over an area of

50 feet and some small trees and plants are still there.
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When the Joint Committee, which was constituted in compliance of the
Hon’ble NGT order dated 05.08.2022 in O.A. 599/2022, is accepting &
mentioning the presence of Green Environment at Patpar Ganj village
Chowk before and after the installation of electrical transformers then
there is no question of raising or denying the fact of presence of such Green
Environment which is situated outside the complex of Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi 110091 of
MCD Ward No. 12E. Hence, it clearly means that Respondent No. 4 i.e.,
BSES YPL with the help of Respondent No. 1 & 8 has damaged all the Green
Environment and destroyed all the greenery, removed all the plants, big trees,
flower beds.

In addition, a Green Environment, which is comprising of green spaces,
gardens, trees, flower beds, road-side plantings, sitting benches & drinking
water facility, is nothing but a Public Park. Hence, the Green
Environment/area outside the complex of Shyama Prasad Mukherji T.B.
Hospital at Patparganj Village Chowk which comprised of, one water hand
pump, flower beds/planters, greenery & several benches and where a ‘Big
Pipli Tree’ of diameter of 1.5 meters, height around 40 feet is still there with

some small trees and plants is nothing but a MCD Park only.
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The presence of the above-mentioned park things/amenities were also
confirmed by the local residents available at the site who gave all these
information to the Joint Committee as specified in point no.3 of Joint
Inspection Report which is singed by all the appointed members of the Joint
Committee.

Hence, this clearly shows that the site in question is a ‘MCD PARK’ only
which Respondent No. 1, 3, 4 & 8 are clearly denning and misleading this
Hon’ble Tribunal for their personal malafide intentions.

It is pertinent to mention here that, such installation of Electrical
transformers at site in question is nothing but an illegal installation because
Officials of Delhi Fire Service as well as DPCC themselves informed that

“No_permission_has ever_been sought by Respondent No. 4 i.e., BSES

Yamuna Power Limited to install the transformers at the said site in

question.” This information is also confirmed and mentioned by the Joint
Committee in their Joint Inspection Report in point No. 7.

Such illegal installation of Electrical Transformers by BSES YPL near such
Big Pipli Tree & other small plants that are left at the site in question, is
damaging those trees and the left-over Green Environment and the oil in sub-
station is going in the roots of such tree which is damaging the roots and

Respondent No. 4 i.e., BSES YPL has also built the concrete structure around
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the Big Pipli Tree which is weakening the roots and eventually killing trees &
Green Environment. Such Concrete Structure is not allowing the roots of the
tree to grow eventually causing it to fall soon.

National Green Tribunal (NGT) also ordered that no concrete work to be

done within two-meter range of a Tree. Hence, all the illegal installation of

Electrical transformers and concrete dumping at site in question i.e., East
MCD Park by Respondent No. 4 are illegal and needs to be removed.

. The Respondent No. 8 i.e., Public Works Department (PWD) has concealed
material facts and information from this Hon’ble Tribunal and knowingly
placed on record wrong statements and hence, their Reply is liable to be
dismissed with heavy cost. Respondent No. 8’s Reply is nothing but a ploy
to coerce this Hon’ble Tribunal and the Petitioner to accept their wrong and
false facts.

. The Reply as filed by and on behalf of the Respondent No. 8 i.e., Public Works
Department (PWD) is not maintainable and are liable to be rejected on the

following grounds:

5.1. JOINT COMMITTEE AS CONSTITUTED IN COMPLIANCE

OF THE HON’BLE NGT ORDER DATED 05.08.2022 IN O.A.
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599/2022 ADMITTED & MENTIONED THE PRESENCE OF

THE MCD PARK IN THEIR INSPECTION REPORT.

In compliance of the Hon’ble NGT order dated 05.08.2022 in O.A.
599/2022 in the matter of “Sanjeev Jain Vs. Municipal Corporation of
Delhi & Ors”, a Joint Committee comprising of the concerned
Statutory Authorities- Commissioner, Delhi Municipal Corporation,
Directors, Department of Horticulture and Department of Delhi Fire
Services, Government of NCT of Delhi, DPCC and District Magistrate
(East) Delhi was constituted to visit the site in question and verify the
factual position.

Accordingly, a Joint Inspection was carried out on 12.09.2022 and a
Joint Inspection Report was submitted. Through Point No. 3, in Joint
Inspection Report, the Joint Committee themselves admitted &
mentioned the presence of the park. The Point No. 3 in Joint
Inspection Report states as follows:

“The representative of the Joint committee also gathered information

from local residents in respect of installation of the transformers. Some

of the local residents available at site apprised that earlier flower

beds/planter was constructed and greenery was being maintained

before installation of these transformers. They further informed that
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one hand pump and several benches were also installed at this place

b

for general public.’

Public parks are usually comprised of green spaces, gardens, trees,
flower beds, road-side plantings, sitting benches & drinking water
facility and the site in question has and had all the amenities that a
normal Public Park comprises of, such as one water hand pump was
there in the park that the Respondent No. 4 has damaged and dumped
it by concrete, flower beds/planters are there, greenery was being
maintained before installation of such transformers, several benches
were also installed at the site in question and a ‘Big Pipli Tree’ of
diameter of 1.5 meters, height around 40 feet is still there and its
branches are spread over an area of 50 feet and some small trees and
plants are still there.

The presence of the above-mentioned park things/amenities were
also confirmed by the local residents available at the site who gave
all these information to the Joint Committee as specified in point no.3
of Joint Inspection Report which is singed by all the appointed members

of the Joint Committee.
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Hence, this clearly shows that the site in question is a ‘MCD PARK’

only which Respondent No. 1, 3, 4 & 8 are clearly denning and

misleading this Hon’ble Tribunal for their personal malafide intentions.

The Respondent No.4 i.e., BSES Yamuna Power Limited through its
Chairman has been doing illegal work that is still continuously

happening which has resulted in complete damage of the

Environment of the site in question i.e., East MCD Park at Patpar Ganj

village Chowk at East Delhi, now no space for children to play has left
, all plants and trees are being damaged and removed that left no
greenery sign in the area, threat to the lives of the general public living
near to the East MCD Park at Patpar Ganj village Chowk at East Delhi
as the Respondent No. 4 has illegally acquired 100% East MCD Park
and installed Electrical 33,000 high-voltage Sub-station and there is a
running IGL Gas pipeline chamber underneath the East MCD Park (as
confirmed by the Joint Committee through point no. 2 of their Joint
Inspection Report) which can anytime cause a blast in the area and can
result in death of thousands of innocent public.

It is pertinent to mention here that, such installation of Electrical

transformers at site in question is nothing but an illegal installation
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because Officials of Delhi Fire Service as well as DPCC themselves

informed that “No permission has ever been sought by Respondent

No. 4 i.e., BSES Yamuna Power Limited to install the transformers at

the said site in question.” This information i1s also confirmed and

mentioned by the Joint Committee in their Joint Inspection Report in
point No. 7.

Such illegal installation of Electrical Transformers by BSES YPL
near such Big Pipli Tree & other small plants that are left at the site in
question, is damaging those trees and the left-over Green
Environment and the oil in sub sub-station is going in roots of such
tree which is damaging the roots and Respondent No. 4 i.e., BSES YPL
has also built the concrete structure around the Big Pipli Tree which is
weakening the roots and eventually Killing trees & Green
Environment. Such Concrete Structure is not allowing the roots of the
tree to grow eventually causing it to fall soon.

It is important to mention that, National Green Tribunal (NGT) in

one of their case ordered that no concrete work to be done within

two-meter range of a Tree. Hence, all the illegal installation of

Electrical transformers and concrete dumping at site in question i.e.,
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East MCD Park by Respondent No. 4 is all illegal and needs to be
removed.

A copy of such Joint Inspection Report is annexed herewith and marked
as Annexure-1.

Photographs of such Big Pipli Tree and Concrete Structure are annexed

herewith and marked as Annexure-2.

MR. SACHIN SHARMA., IPS. ADDL. DCP, EAST DISTRICT,

DELHI ADMITTED THAT THE SITE IN QUESTION IS A MCD

PARK.
On 20/07//2022, the Petitioner has moved one Application under Right
to Information Act, 2005 to the DCP East District, Delhi Police with the

question that “How many Police officers were appointed and given to

the Private Electricity Company BSES Yamuna Power Limited on

22.04.2022 and for what purpose and for which Place.”

That Vide reply letter of the application under Right to Information Act
Dt. 18/08/2022 Reply ID No. 1390/2022/1659/Info. Cell/East District,

it has been categorically intimated to the petitioner that “HC Manoj,

Ct. Srikant & W/Ct Neeraj were_appointed for providing Police

— A\ -
L _ s\ ‘--‘\._ AT ;}_ —

T

Page 110of 143  ~ &



5.3.

774

Protection for Installation of the Electrical Transformers by the

Private Electricity Company BSES Yamuna Power Limited at ‘MCD

Park’ near Bapu Public School, Patparganj chowk, Delhi” as such

reply was made by Mr. Sachin Sharma, IPS, Public Information Officer,
Addl. DCP, East District, Delhi. A copy of reply letter Dt. 18/08/2022

1s annexed herewith and marked as Annexure-3.

MUNICIPAL CORPORATION OF DELHI (MCD)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.

On date 14/10/2022 the Petitioner has moved one Application under
Right to Information Act, 2005 to Chief Medical officer, Dr. SPM chest
Hospital, Municipal Corporation of Delhi (MCD).

Then vide reply letter of the Application under Right to Information Act
Dt. 31.10.2022 Letter No. DR. SPMCH/PPG/MCD/2022/D-940, it has

been informed to the Petitioner that “MCD’s Waste Dumping Ground,

MCD Delhi Environment Municipal Corporation Service Office

(MCD’s DEM’s Office) and “MCD Park” all three are situated outside

the complex of Shyama Prasad Mukherji T.B. Hospital at Patparganj

Village Chowk, East Delhi 110091 of MCD Ward No. 12E.”
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Hence MCD itself accepting and stating that there is a MCD Park
situated outside Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E
then, why MCD Commissioner Respondent No. 1, Chief Secretary of
Delhi Respondent No. 3, Chairman BSES Yamuna Power Ltd.
Respondent No. 4 & Chief Secretary of Delhi Respondent No. 8 are
denying the truth about the existence of MCD Park and misleading
Hon’ble Tribunal even though MCD’s department documents are
proving the existence of MCD Park.

A copy of Reply Letter Dt. 31/10/2022 along with the pictures of such
MCD’s Waste Dumping Ground, MCD Delhi Environment Municipal
Corporation Service Office and MCD’s Park as evidence are annexed

herewith and marked as Annexure-4 and_Annexure-5 respectively.

EXECUTIVE ENGINEER, MAINTENANCE DEPARTMENT M-

4. SHAHDARA, SOUTH ZONE ISSUED A TENDER FOR THE

WORK OF BEAUTIFICATION OUTSIDE OF SHYAMA

PRASAD MUKHERJI T.B. HOSPITAL PATPARGANJ MAIN

CHOWK.
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On date 03/08/2023 the Petitioner has moved one Application under
Right to Information Act, 2005 to Executive Engineer, Maintenance
Department, Shahdara, South Zone, Municipal Corporation of Delhi

with the question that “Which Department of MCD undertakes the

work of Construction of Boundary wall of Parks, Fixing of Grills at

Boundary walls of Park and Beautification work.”

Then vide reply letter of the Application under Right to Information Act

Dt. 01.09.2023 Letter No. EE/SH/S/M-I11/2023-24/D-359 it has been

informed to the Petitioner that “the Maintenance Department of MCD

undertakes the work of Construction of Boundary wall of Parks,

Fixing of Grills at Boundary walls of Park and Beautification work

is undertaken by Horticulture Department” as such reply was made

by Indra Vir Singh, Executive Engineer Maintenance Department-III,

Shahdara, South Zone, MCD.

It is pertinent to mention that, on 07/02/2017, Mr. Mula Singh,
Executive Engineer, Maintenance Department-1V, Shahdara, South
Zone, MCD issued a Work Order No. EE [M-Shah. (S)]-
IV/SYS/2016-2017/216 in favour of M/s. Sudeep Subaksh,

Contractor Agent for beautification outside the Shyama Prasad
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Mukherji T.B. Chest Hospital Patpargan; Main Chowk for Tender
Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven
Hundred Twenty-One Rupees only).

The Work Order was issued for undertaking the following works:

a. Steel Work welding

b. Brick Wall

c. 24mm thick washed Marble Chips work & Plaster on wall

d. Earth Work in excavation by mechanical means

e. Supplying and stacking at site good earth and others work.

Actually, on date 10/05/2023 the Petitioner has moved one Application
under Right to Information Act, 2005 to Deputy Commissioner,
Shahdara, South Zone, Municipal Corporation of Delhi with the

question that “what all work was done and by which Contractor and for

how much amount the work was done in line of the Work Order No. EE

[M-Shah. (S)]-IV/SYS/2016-2017/216 as issued by the Executive

Engineer, Maintenance Department-IV., Shahdara, South Zone, MCD,

on 07/02/2017.”

Accordingly, on 17/10/2023, the Petitioner was provided related

documents comprising of 33 pages by Maintenance Department-
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IV, Shahdara, South Zone, MCD for which the petitioner paid amount
Rs. 66/- (Slip No. 99143) to get such related documents of 33 Pages. In

such related documents of 33 pages, it is mentioned that “on

07/02/2017, Mr. Mula Singh, Executive Engineer, Maintenance

Department-1V. Shahdara, South Zone, MCD issued a Work Order No.

EE [M-Shah. (S)]-1V/SYS/2016-2017/216 in favour of M/s. Sudeep

Subaksh, Contractor Agent for beautification outside the Shyama

Prasad Mukherji T.B. Chest Hospital Patparganj Main Chowk for

Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine Thousand Seven

Hundred Twenty-One Rupees only).”’

Hence, it clearly shows that MCD Park was beautified and some
additional construction work was done by the Executive Engineer,
Maintenance Department-IV, Shahdara, South Zone, MCD, on
07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-
2017/216.

The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD

Park is of the height 2.3 feet.
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These measurements clearly shows that there is a proper place of such
MCD Park which has its own Concrete Boundary wall, MS Railing
and its own Entry Gate.

Existence of East MCD Park cannot be denied by Respondent No.

8 also because in their Reply Statement at page no. 11 being part of
annexure 4, Respondent No. 8 themselves attaching the photographs of
East MCD Park wherein it can be clearly seen that MCD Park has its
own Concrete Boundary wall, MS Railing and its own Entry Gate,
MCD Sign Board of blue color which made up of iron was also there
and our Indian National Flag can also be seen has now been illegally
removed by Respondent No. 4. This clearly shows that the site in
question is a MCD Park that belongs to MCD.

Hence, this clearly shows that MCD has never handed over the land
where such MCD Park is situated to PWD neither in 2012 nor
anytime and till today the land of such MCD Park is with MCD only.
A copy of Reply Letter Dt. 01.09.2023 Letter No. EE/SH/S/M-I11/2023-
24/D-359 is annexed herewith and marked as Annexure-6.

A copy of the Application 10/05/2023 along with the copy of the related
documents comprising of 33 pages along with the Payment Slip No.

99143 are annexed herewith and marked as Annexure-7 (colly).
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MUNICIPAL CORPORATION OF DELHI (MCD)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.

On date 13/10/2022 the Petitioner has moved one Application under
Right to Information Act, 2005 to Deputy Commissioner, Shahdara
South Zone, Municipal Corporation of Delhi.

Then vide reply letter of the Application under Right to Information Act
Dt. 05.12.2022 Letter No. 885/D/AC/SHD/(S)/2022-23 it has been

informed to the Petitioner that the “road in front of MCD Park which

is situated besides Shyvama Prasad Mukherji T.B. Hospital at

Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12F

is being cleaned on daily basis” and it is being cleaned by two (2) MCD

Workers and their names are:

A) Rishipal s/0 Babulal, Employment No. Regular P.S.-B.M.D-
51801230 and;

B) Nitin s/o Bhushan, Employment No. Regular P.S.-B/M.D-
70302397.

Such Reply is being given by the Deputy Commissioner, Shahdara

South Zone, Municipal Corporation of Delhi. In their official Reply
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dated 05/12/2022 the Department is clearly mentioning that the

“Road in front of MCD Park” is being cleaned on daily basis and it

is being cleaned by two (2) MCD Workers.

Hence MCD itself accepting and stating that there is a MCD Park
situated outside Shyama Prasad Mukherji T.B. Hospital at
Patparganj Village Chowk, East Delhi 110091 of MCD Ward No. 12E
then, why Chief Secretary of Delhi Respondent No. 8 is denying the
truth about the existence of MCD Park and misleading Hon’ble
Tribunal even though MCD’s department documents are proving the
existence of MCD Park. This clearly shows Respondent No. 1, 3, 4 &
8’s ill intentions.

A copy of Reply Letter Dt. 05/12/2022 is annexed herewith and marked
as Annexure-8.

CHIEF ENGINEER-3, MUNICIPALL. CORPORATION OF

DELHI, INFORMED THAT THE LAND WHICH IS SITUATED

OUTSIDE SHYAMA PRASAD MUKHERJI T.B. HOSPITAL

HAS NEVER BEEN HANDED OVER TO PWD. GOVERNMENT

OF DELHI IN 2012.

On date 15/07/2023 the Petitioner has moved one Application under

Right to Information Act, 2005 to Chief Engineer-3, MCD, Delhi,
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Municipal Corporation of Delhi with the question that “Whether any

Land which is situated outside Shyama Prasad Mukherji T.B. Hospital

had been handed over to PWD, Government of Delhi in 2012.”

Then vide reply letter of the Application under Right to Information Act
Dt. 18.10.2023 Letter No. EE (M)-IV/Shah. (S)/2023-24/D-1409 it has
been informed to the Petitioner that “No such information is available
in this MCD office.”

Hence, this clearly shows that No such Land including MCD Park
which is situated outside Shyama Prasad Mukherji T.B. Hospital had
ever been handed over to PWD, Government of Delhi in 2012.

A copy of Reply Letter Dt. 18.10.2023 is annexed herewith and marked

as Annexure-9.

ENGINEER IN CHIEF, PUBLIC WORKS DEPARTMENT

(PWD), GOVERNMENT OF DELHI INFORMED THAT THE

LAND WHICH IS SITUATED OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL HAS NEVER BEEN HANDED

OVER TO PWD, GOVERNMENT OF DELHI IN 2012.

On date 30/09/2022 Registration No. PWDEC/R/2022/60238, the

Petitioner has moved one Application under Right to Information Act,
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2005 to Engineer in Chief, PWD, with the question that “Whether any

Land measuring 20.5 feet wide and 84 feet long which is situated

outside Shyama Prasad Mukherji T.B. Hospital had been handed over

to PWD., Government of Delhi in 2012.”

Then vide First Appeal Reply letter of the Application under Right to
Information Act Dt. 03.10.2023 Letter No. 1420 it has been informed
to the Petitioner that “No such information is available in this Division.
Hence information of this office may be treated as NIL”

Hence, this clearly shows that No such Land including MCD Park
which is situated outside Shyama Prasad Mukherji T.B. Hospital had
ever been handed over to PWD, Government of Delhi in 2012.

A copy of Reply Letter Dt. 03.10.2023 Letter No. 1420 is annexed

herewith and marked as Annexure-10.

NO PROPOSAL HAS EVER BEEN MADE TO THE

CORPORATION HOUSE, CIVIC CENTER DURING THE

PERIOD 01.01.2012 TO 31.05.2012 FOR HANDOVER OF THE

MCD LAND SITUATED OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL, PATPARGANJ CHOWK TO

PWD, GOVERNMENT OF DELHI.
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On date 19.07.2023 Diary No. 1377, the Petitioner has moved one
Application under Right to Information Act, 2005 to Commissioner of

MCD, Civic Center with the question no. 8 & 9 that “under which Rules

& Regulation can MCD handover its Land to PWD., Government of

Delhi and with whose permission can handover such land.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 31.10.2023 Letter No. 1843 it has been informed to the

Petitioner that “Corporation House has the power to give permission

for transfer/handover of MCD Land to any Government Department”

as such reply was made by Land & Estate Department, MCD, Civic

Center.”
On date 05.10.2023 Diary No. 2643, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of

Corporation, MCD, Civic Center with the question that “on which all

dates between 01.01.2012 to 31.05.2012 Corporation house session was

held.”
Then vide Reply letter of the Application under Right to Information
Act Dt. 26.10.2023 Letter No. 628 it has been informed to the Petitioner

that “Corporation house session was held on 11.01.2012, 23.01.2012,

08.02.2012, 27.02.2012 & 09.03.2012.”
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On date 30.10.2023 Diary No. 3054, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of
Corporation, MCD, Civic Center wherein the Petitioner asked for “the

Minutes of the Meeting for date 11.01.2012, 23.01.2012, 08.02.2012,

27.02.2012 & 09.03.2012.”

Accordingly, on 07.11.2023 via Letter No. 672, the Petitioner was
provided related documents comprising of 385 pages by Secretary
of Corporation, MCD, Civic Center for which the petitioner paid
amount Rs. 770/- (Slip No. 43437) to get such related documents of 385
Pages. In such related documents of 385 pages, no such Proposal has
ever been made, during Corporation House’s Session which were
held between period 01.01.2012 to 31.05.2012, by the MCD to the
Corporation House, Civic Center for handover of the MCD land
comprising of width 21.6 feet and Length 84.9 feet, situated outside
Shyama Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD,
Government of Delhi.

Hence, this clearly shows no such Proposal has ever been made to the
Corporation House, Civic Center during the period 01.01.2012 to
31.05.2012 for handover of the MCD land situated outside Shyama

Prasad Mukherji T.B. Hospital, Patparganj Chowk to PWD,

e
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Government of Delhi. 2017/216. The area of such MCD Park is width
21.6 feet and Length 84.9 feet, Concrete Boundary wall height is 2.6
feet and MS Railing above the Boundary wall is of the height 2.6 feet

and Entry Gate of such MCD Park is of the height 2.3 feet.

Hence, this clearly shows that MCD never handed over its Land to
PWD in 2012 and the Respondent No. 8 i.e., Public Works Department
(PWD) is clearly misleading this Hon’ble Tribunal with his ill
malafide intentions and filling fake & forged documents.

Note: Due to bulky size of such related documents comprising of 385
pages, as provided by the Secretary of Corporation, MCD, Civic Center
for which the petitioner paid amount Rs. 770/- (Slip No. 43437), the
Petitioner has not attached those 385 pages as an annexure. But if the
Hon’ble Tribunal wants then the Petitioner will bring those 385 pages
in records.

A copy of Reply Letter Dt. 31.10.2023 Letter No. 1843 is annexed

herewith and marked as Annexure-11.

A copy of Reply Letter Dt. 26.10.2023 Letter No. 628 along with the
Copy of Letter No. 672 dated 07.11.2023 along with Slip No. 43437 are

annexed herewith and marked as Annexure-12.
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STATUS OF TASKS ON 77 CORRIDORS CATEGORY A B AND

CINMATTER OF LLA. NO. 34/1999 IN CWP NO. 13029/1985 M..C.

MEHTA VS. UOI & ORS. OVER WHICH RESPONDENT NO. 1

IS LAYING THEIR CASE IS BASELESS. HAS NO RELEVANCE

AND FAKE.

On date 21.01.2023 Registration No. LGOVS/R/2023/60028, the
Petitioner has moved one Application under Right to Information Act,

2005 to Lt. Governor, Delhi with the question that “Has any meeting

been held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to review the

Status of Tasks on 77 Corridors Category A B and C in matter of LLA.

NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors.

Along with the minutes of such meeting.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 02.03.2023 Letter No. XXIV/29/spl/ID-645/2023/8066/RTI
Cell/Desk-I1/PHQ it has been informed to the Petitioner that “As per
records, the requisite information is not available in this Head Quarters”
as such reply was made by Hon’ble Lt. Governor, Delhi and Deputy

Commissioner of Police, Delhi Police, Head Quarters.
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Hence, it clearly shows that, no such meeting was held of Hon’ble Lt.
Governor, Delhi on 24.02.2021 to review the Status of Tasks on 77
Corridors Category A B and C in matter of I.A. NO. 34/1999 in
CWP NO. 13029/1985 M.C. Mehta Vs. UOI & Ors. of Hon’ble
Supreme Court, and, Respondent No. 8 i.e., Public Works Department
(PWD) is clearly misleading this Hon’ble Tribunal with his ill malafide
intentions and filling fake & forged documents.

A copy of reply letter Dt. 02.03.2023 Letter No. XXIV/29/spl/ID-
645/2023/8066/RTI Cell/Desk-1I/PHQ is annexed herewith and marked

as Annexure-13.

CHIEF SECRETARY OF DELHI ADMITTED THAT LT

GOVERNOR. DELHI NEVER GAVE ANY PERMISSION TO

RESPONDENT NO. 4 L.LE., BSES YPL FOR INSTALLATION OF

THREE (3) HEAVY ELECTRICITY TRANSFORMERS INMCD

PARK SITUATED OUTSIDE SHYAMA PRASAD MUKHERJI

T.B. HOSPITAL AT PATPARGANJ VILLAGE CHOWK. EAST

DELHI.
On date 04.03.2023 Registration No. CSCTO/R/2023/60113, the
Petitioner has moved one Application under Right to Information Act,

2005 to Chief Secretary of Delhi with the question that “Has LT.
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Governor, Delhi ever gave any permission to Respondent No. 4 i.e.,

BSES YPL for installation of three (3) heavy Electricity Transformers

in MCD Park situated outside Shyama Prasad Mukherji T.B. Hospital

at Patparganj Village Chowk, East Delhi.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4"-Qtr/P1O-
2672/Power/479 it has been informed to the Petitioner that No such
information is available in this Department.

Hence, it clearly shows that no such meeting has ever been held
wherein LT. Governor, Delhi gave permission to Respondent No. 4
i.e., BSES YPL for installation of three (3) heavy Electricity
Transformers in MCD Park situated outside Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi.

A copy of Reply Letter Dt. 13.03.2023 Letter No. F.11(27)/2022-23/4"-
Qtr/PIO-2672/Power/479 is annexed herewith and marked as

Annexure-14.

6. Para-Wise Reply to Reply Statement dated 12th July, 2023 as filed by

Respondent No. 8 i.e., Public Works Department (PWD):
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The content of Para 1 of the Reply is matter of record and merit no
response and anything contrary to the record is denied.

The content of Para 2 of the Reply is denied unless expressly admitted.
Nothing in Para 2 of the Reply shall be admitted for lack of denial by
way of specific traverse. Vide order dated 10.01.2012 Principal
Secretary (UD), Government of NCT of Delhi had decided to vest
the road having right of way (ROW) of 60 feet & above belonging to
MCD with Government of NCT of Delhi so as to ensure proper
maintenance and upkeeping of the road from the funds of the State
Government in view of the financial constraints being faced by the
Municipal Corporation of Delhi (MCD) and the need to maintain the
roads.

That is why, the road having right of way (ROW) of 60 feet & above is
with Public Works Department (PWD), Government of Delhi. But the
Land which is in question, where such MCD Park is maintained, is
still remains with the MCD and is also maintained by MCD only.
The Land in question is situated besides the said road and outside
Shyama Prasad Mukherji T.B. Hospital at Patpargan;j Village Chowk,

East Delhi 110091 of MCD Ward No. 12E.
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In addition, the Electrical transformers of Respondent No. 4 i.e., BSES
are installed on the land where such MCD Park is maintained and not
on the said road of 60 feet.

The content of Para 3 of the Reply is denied unless expressly admitted.
Nothing in Para 3 of the Reply shall be admitted for lack of denial by
way of specific traverse. It is denied that the road having right of way
(ROW) of 60 feet & above belonging to MCD with Government of
NCT of Delhi was transferred/handed over to Public Works Department
(PWD), Government of NCT of Delhi.

It is pertinent to mention that, the fake document that is being
attached by Respondent No. 8 as part of their annexure 2 on page
no. 5 of their Reply is completely Fake & Forged Document. Such fake

document has been made without any Letter Head of any

Department which claims to hand over the road to PWD and without

any Name, designation of the persons who fake signed such forged

document. That is why, the Petitioner requests this Hon’ble Tribunal
to order Chief Secretary of Delhi Respondent No. 8 to appear
Physically before this Hon’ble Tribunal and answer with whose help
the Chief Secretary of Delhi Respondent No. 8 has prepared such

fake & forged document to mislead this Hon’ble Tribunal and in order
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to hide the damage of Green Environment that has been done at such
site in question.

The content of Para 4 of the Reply is denied unless expressly admitted.
Nothing in Para 4 of the Reply shall be admitted for lack of denial by
way of specific traverse.

On 02.03.2023 via Letter No. XXIV/29/spl/ID-645/2023/8066/RT1
Cell/Desk-1I/PHQ it has been informed to the Petitioner that “no
meeting was held of Hon’ble Lt. Governor, Delhi on 24.02.2021 to
review the Status of Tasks on 77 Corridors Category A B and C in
matter of LA. NO. 34/1999 in CWP NO. 13029/1985 M.C. Mehta Vs.
UOI & Ors. of Hon’ble Supreme Court” as such reply was made by
Hon’ble Lt. Governor, Delhi and Deputy Commissioner of Police,
Delhi Police, Head Quarters.

Hence, it clearly shows that, Respondent No. 8 is clearly misleading
this Hon’ble Tribunal with his ill malafide intentions and filling fake &
forged documents which has no relevance with the present case.

On 13.03.2023 via Letter No. F.11(27)/2022-23/4th-Qtr/P1O-
2672/Power/479 it has been informed to the Petitioner that “no meeting
has ever been held wherein LT. Governor, Delhi gave permission to

Respondent No. 4 i.e., BSES YPL for installation of three (3) heavy
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Electricity Transformers in MCD Park situated outside Shyama Prasad
Mukherji T.B. Hospital at Patparganj Village Chowk, East Delhi.” as
such reply was made by Chief Secretary of Delhi.

Hence, it clearly shows that, Respondent No. 4 i.e., BSES Yamuna
Power Limited with the help of Respondent No. 8 i.e., PWD has
damaged the Green Environment, destroyed the plants & trees and
has illegally encroached such MCD Park which is situated outside
Shyama Prasad Mukherji T.B. Hospital at Patpargan; Village Chowk,
East Delhi and in name of which, Respondent No. 8 i.e., Public Works
Department (PWD) has illegally disbursed an illegal amount of Rs.
67,78,254/- to Respondent No. 4 i.e., BSES Yamuna Power Limited. It
1s a very serious matter as it relates to Money Laundering also.

It is pertinent to mention that, Respondent No. 4 i.e., BSES Yamuna
Power Limited has not only illegally encroached such MCD Park which
is situated outside Shyama Prasad Mukherji T.B. Hospital at Patpargan;j
Village Chowk, East Delhi but also illegally encroached the other MCD
Parks & Green Government Properties all over in Delhi with the help
of Respondent No. 8 i.e., PWD.

Hence, I kindly request this Hon’ble Tribunal to order an Independent

Enquiry on which all places in Delhi Respondent No. 4 i.e., BSES
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Yamuna Power Limited has illegally encroached the other MCD Parks
& Green Government with the help of Respondent No. 8 i.e., PWD.
Such enquiry to be conducted an Independent Government Agency.

It is pertinent to mention that, as per Layout Plan of Patparganj
Village Complex dated 01.02.1983, there is a marked land opposite
side to Shyama Prasad Mukherji T.B. Hospital at Patparganj Village
Chowk, East Delhi where there is already a Sub-Station Building of
DESU, Power Department of Delhi Government which is still there
intact till date i.c., 2023. In 2003, Delhi Government transferred such
Sub-Station Building to Respondent no. 4 i.e., BSES Yamuna Power
Limited as per License Agreement made between Delhi Government
and BSES Yamuna Power Limited.

Since 1983 to till 2022 all the Electrical Transformers were installed at
such Sub-Station Building of DESU, Power Department of Delhi
Government. But, in 2022 Respondent No.4 BSES Yamuna Power
Limited, with the help of Respondent No. 8 i.e., PWD, had acquired
100% area of East MCD Park which is situated outside Shyama
Prasad Mukherji T.B. Hospital and installed Electrical 33,000 high-

voltage Sub-station which resulted in complete damage to Green

Environment at the East MCD Park at Patpar Ganj village Chowk at
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East Delhi, no space for children to play left, all plants and big trees are

being damaged & removed that left no greenery sign in the said area.

Hence, when there is already an authorized Sub-Station Building of
DESU, Power Department of Delhi Government, present which is still
there intact till date then there is no question of saying that there
were some traffic bottlenecks and due to which the Electrical
transformers were shifted.

In Addition, the case which Respondent No. 8 has mentioned in their
Reply has no relevance in this present case.

Hence, Respondent No. 8 is clearly misleading this Hon’ble Tribunal
with their ill malafide intentions and placing fake & forged documents
which has no relevance with this present case.

The content of Para 5 of the Reply is denied unless expressly admitted.
Nothing in Para 5 of the Reply shall be admitted for lack of denial by
way of specific traverse.

On date 19.07.2023 Diary No. 1377, the Petitioner has moved one
Application under Right to Information Act, 2005 to Commissioner of
MCD, Civic Center with the question no. 8 & 9 that “under which Rules
& Regulation can MCD handover its Land to PWD, Government of

Delhi and with whose permission can handover such land.”
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Then vide Reply letter of the Application under Right to Information
Act Dt. 31.10.2023 Letter No. 1843 it has been informed to the

Petitioner that “Corporation House has the power to give permission

for transfer/handover of MCD Land to any Government

Department” as such reply was made by Land & Estate Department,

MCD, Civic Center.”

On date 05.10.2023 Diary No. 2643, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of
Corporation, MCD, Civic Center with the question that “on which all
dates between 01.01.2012 to 31.05.2012 Corporation house session was
held.”

Then vide Reply letter of the Application under Right to Information
Act Dt. 26.10.2023 Letter No. 628 it has been informed to the Petitioner

that “Corporation house session was held on 11.01.2012. 23.01.2012,

08.02.2012, 27.02.2012 & 09.03.2012.”

On date 30.10.2023 Diary No. 3054, the Petitioner has moved one
Application under Right to Information Act, 2005 to Secretary of
Corporation, MCD, Civic Center wherein the Petitioner asked for “the
Minutes of the Meeting for date 11.01.2012, 23.01.2012, 08.02.2012,

27.02.2012 & 09.03.2012.”

— -
P _ sl {:if_‘--‘\.___ = ;}_ —
e - e Tkt
—_— ~ ~

Page 34 of 143



797

Accordingly, on 07.11.2023 via Letter No. 672, the Petitioner was
provided related documents comprising of 385 pages by Secretary of
Corporation, MCD, Civic Center for which the petitioner paid amount
Rs. 770/- (Slip No. 43437) to get such related documents of 385 Pages.

In such related documents of 385 pages, no such Proposal has ever

been made, during Corporation House’s Session which were held

between period 01.01.2012 to 31.05.2012, by the MCD to the

Corporation House, Civic Center for_handover of the MCD land

comprising of width 21.6 feet and Length 84.9 feet, situated outside

Shyama Prasad Mukherji T.B. Hospital, Patpargan; Chowk to PWD,
Government of Delhi.

Hence, this clearly shows Corporation House, Civic Center has never
gave permission for handover of the MCD land which is situated
outside Shyama Prasad Mukherji T.B. Hospital, Patparganj Chowk to
PWD, Government of Delhi. That is why, MCD, Shahdara, South
Zone has all the power related to such MCD Park land and such
MCD Park land is owned & maintained by MCD, Shahdara, South
Zone only and not by PWD. So, when MCD is the one who can take all
the decisions related to such Land in question where such MCD Park is
situated then who are Respondent No. 4 i.e., BSES YPL & Respondent
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No. 8 i.e., Public Works Department (PWD) to take decide whether the
land in question is feasible for installation of transformers or not.
Hence, this clearly shows that Chief Secretary of Delhi Respondent No.
8 is clearly misleading this Hon’ble Tribunal with his ill malafide
intentions and filling fake & forged documents.

It is important to mention that, Vide Letter No. 1420 Dt. 03.10.2023,
it has been informed to the Petitioner that “No Land including MCD
Park which is situated outside Shyama Prasad Mukherji T.B. Hospital
had ever been handed over to PWD, Government of Delhi.

Hence, Engineer in Chief, Public Works Department (PWD),
Government of Delhi himself admitting that the land which is
situated outside Shyama Prasad Mukherji T.B. Hospital has never been
handed over to PWD, Government of Delhi. Then, why Respondent
No. 8 and Executive Engineer M-253 PWD are lying and claiming to
grant permission for shifting of transformers when they do not have any
power to take such decisions.

The content of Para 6 of the Reply is denied unless expressly admitted.
Nothing in Para 6 of the Reply shall be admitted for lack of denial by
way of specific traverse. It is denied that there is no park at the site in

question. Detailed submissions have already been made in foregoing
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paragraphs about the existence of the MCD Park in front of Dr. Shyama
Prasad Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East
Delhi with authenticated supporting documents which the Petitioner is
not repeating for the sake of brevity.

Till today’s date the MCD Park is still situated outside the Dr. Shyama
Prasad Mukherji T.B. Chest Hospital at Patparganj Village Chowk, East
Delhi and in this regard the Maintenance Department of MCD
undertakes the work of Construction of Boundary wall of Parks, Fixing
of Grills at Boundary walls of Park and Beautification work is
undertaken by Horticulture Department of MCD and same is being
confirmed by the Indra Vir Singh, Executive Engineer Maintenance
Department-III, Shahdara, South Zone, MCD.

In addition, on 07/02/2017, Mr. Mula Singh, Executive Engineer,
Maintenance Department-1V, Shahdara, South Zone, MCD issued a
Work Order No. EE [M-Shah. (S)]-1V/SYS/2016-2017/216 in favour
of M/s. Sudeep Subaksh, Contractor Agent for beautification outside
the Shyama Prasad Mukherji T.B. Chest Hospital Patpargan; Main
Chowk for Tender Amount Rs. 4,89,721/- (Four Lakh Eighty-Nine

Thousand Seven Hundred Twenty-One Rupees only).
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Hence, it clearly shows that there was and is a MCD Park in front of
Dr. Shyama Prasad Mukherji T.B. Chest Hospital at Patpargan; Village
Chowk, East Delhi, and that is why such MCD Park was beautified and
some additional construction work was done by the Executive
Engineer, Maintenance Department-1V, Shahdara, South Zone, MCD,
on 07/02/2017 via Work Order No. EE [M-Shah. (S)]-IV/SYS/2016-
2017/216.

The area of such MCD Park is width 21.6 feet and Length 84.9 feet,
Concrete Boundary wall height is 2.6 feet and MS Railing above the
Boundary wall is of the height 2.6 feet and Entry Gate of such MCD
Park is of the height 2.3 feet.

These measurements clearly shows that there is a proper place of such
MCD Park which has its own Concrete Boundary wall, MS Railing and
its own Entry Gate.

Existence of East MCD Park cannot be denied by Respondent No.

8 also because in their Reply Statement at page no. 11 being part of
annexure 4, Respondent No. 8 themselves attaching the photographs of
East MCD Park wherein it can be clearly seen that MCD Park has its
own Concrete Boundary wall, MS Railing and its own Entry Gate,

MCD Sign Board of blue color which made up of iron was also there
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and our Indian National Flag can also be seen has now been illegally
removed by Respondent No. 4. This clearly shows that the site in

question is a MCD Park that belongs to MCD.

In Addition,

e The Joint committee as constituted in compliance of the Hon’ble
NGT order dated 05.08.2022 admitted & mentioned the presence
of the MCD Park in their inspection report.

e Mr. Sachin Sharma, IPS, Addl. DCP, East District, Delhi
admitted that the site in question is a mcd park.

e Municipal Corporation of Delhi (MCD) identifying the area
outside Shyama Prasad Mukherji T.B. Hospital as MCD Park.

e Executive Engineer, Maintenance Department M-4, Shahdara,
South Zone issued a tender for the work of beautification outside
of Shyama Prasad Mukherji T.B. Hospital Patparganj Main
Chowk.

Respondent No. 8 i.e., Public Works Department (PWD) is clearly
submitting incomplete, misleading documents. The Respondent No.

8 has concealed material facts and information from this Hon’ble
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Tribunal and knowingly placed on record wrong statements and

hence, their Reply are liable to be dismissed with heavy cost.

7. It is pertinent to mention that, an unidentified person named Mr. Mukesh

Kumar Azad has been continuously appearing on behalf of Respondent
No. 3 & 8 before this Hon’ble Tribunal. He is clearly misleading the Hon’ble

Tribunal with his three (3) identities and it is clearly Contempt of this

Hon’ble Tribunal.

It is important to mention that, such unidentified person c has been
continuously appearing before this Hon’ble Tribunal as Executive

Engineer, PWD (East) as appeared on 16.01.2023 before this Hon’ble

Tribunal but as per records of Delhi Police, Police Station, Pandav Nagar,
General Diary No. 68A dated 22/04/2022, Mr. Mukesh Kumar Azad is

Assistant Engineer of BSES but, when asked from PWD that “on which

post Mr. Mukesh Kumar Azad works at PWD” then PWD replied on
10.10.2023 Letter No. 1119 that Mr. Mukesh Kumar Azad is Assistant

Engineer, PWD (East) Maintenance.

This clearly shows that, how Chief Secretary of Delhi Respondent No. 3 &
8 is misleading this Hon’ble Tribunal, placing fake and forged documents

and presenting Fake unidentified person before this Hon’ble Tribunal.
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A copy of Hon’ble NGT order dated 16.01.2023 and copy of PWD reply dated
10.10.2023 Letter No. 1119 are annexed herewith and marked as Annexure-
15.

On 22/04/2022 Respondent No. 4 BSES Yamuna Power Limited had illegally
acquired 100% East MCD Park and installed Electrical 33,000 high-voltage
Sub-station through their officer named Mr. Mukesh Kumar Azad
presented himself as Assistant Engineer of BSES and same is
authenticated by one of the documents as provided by DCP East District of
Police Station Pandav Nagar.

Hence, the document that was provided by DCP East District is Copy of
record of General Diary No. 68A dated 22/04/2022 and as per such General
Diary Mr. Mukesh Kumar Azad is Assistant Engineer of Respondent No.
4 BSES Yamuna Power Limited.

A copy of such General Diary No. 68 A dated 22/04/2022 is annexed herewith

and marked as Annexure-16.

Respondent No. 4 BSES Yamuna Power Limited has illegally acquired 100%
areca of East MCD Park and installed Electrical 33,000 high-voltage Sub-

station and Mr. Mukesh Kumar Azad has helped Respondent No.4 BSES
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Yamuna Power Limited in this illegal work and in this regard showing his
three (3) different identities at 3 different places which is as follows:
a) Executive Engineer, PWD (East): before the Hon’ble Tribunal,
b) Assistant Engineer of BSES: as per records of Delhi Police, Pandav
Nagar, General Diary No. 68 A dated 22/04/2022, and
c) Assistant Engineer(E), M-2532, PB& East Electrical, PWD (East):
as per Letter No. 1119 dated 10.10.2023.
This unethical behavior of Respondent No.3, Respondent No. 4 &
Respondent No. 8 clearly shows that how they have been misleading this
Hon’ble Tribunal and contempt this Hon’ble National Green Tribunal and
continued with their illegal activities at the said East MCD Park.
. It 1s submitted that the Reply dated 12th July, 2023 as filed by and on behalf
of the Respondent No. 8 i.e., Public Works Department (PWD) is baseless,
full of wrong & fake facts. Therefore, all the contentions raised by the
Respondent No. 8 in their Reply are liable to be discarded and hence, it is
most respectfully Prayed that this Hon’ble Tribunal in the interest of the
justice be pleased to dismiss the Reply as filed by Respondent No. 8 with
exemplary costs & order Chief Secretary of Delhi Respondent No. 8 to

appear Physically before this Hon’ble Tribunal and in addition, the Original

— v\ -
-'/-T-- - _ ST Fi"—"'l\'___ - ;}_ —

— ~ ~\
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Application deserves to be allowed as per the Prayers made therein along with

the Compensation for the Environmental Damages.

— ~
e — B 9'\1\«92&"'\- \ Z —
S A\ W QS
~ ~\

Signature of Petitioner

VERIFICATION

I, Sanjeev Jain, the Petitioner herein, do hereby verify that the contents of the
above paragraphs are true to the best of my knowledge and grounds are based

on legal advice and that I have not suppressed any material fact.

Date:
Place:
/f‘___)‘ ;::.&'.\j‘iﬁ“;_\i_..\.\-- 2~
- ~ ~\
PETITIONER
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 559 of 2022

IN THE MATTER OF:

Mr. Sanjeev Jain,
S/o Late Mr. Shikhar Chand Jain,

R/o B-94, | ane No. 10, Shashi Garden,

Patparganj, New Delhi-110091, .... Petitioner/Applicant

VERSUS

The Municipal Corporation of Delhi,
SH. Gyanesh Bharti, [AS,

Through its commissioner.

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002. & Ors. .... Respondents

AFFIDAVIT

CW"”'_'_‘-P?;",’, ‘ o ‘ o
m;\h?ﬁq o Late Sh. Shikhar Chand Jain /o B- 94 Gali No 10, Shashi Garden
>~ “ \

3
4 patpargang Dél i 110092, aged 51 years, do hereby solemnly athirm and declare as
y - TN S
/ wader: -S4
8 0 fhg ,/.:.\\\ . —_—
‘ VT, FRat¥am the Petitioner/ Applicantin the above noted matter and the Petitionel

aets and circumstances of the case and competent

-\1 :-\\‘--.f;'_,l e\ )
rkardeoma s wvell cony ersant with the k&
"‘-\_________,_,—'" . oo .
o swear this athdavit.
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12

That | have done whatsoever inquiry, investigation, which was in my power
to do, to collect all data, which was available and which was relevant for this
Hon’ble Tribunal. I further confirm that | have not concealed in the present

petition any data/ information, which may have abled this Tribunal to form an
opinion.

3. That ! am duly competent to swear the present Atfidavit.
Solemnly affirmed at New Delhi, ___ day of November, 2023.

Before me

0 COMMIse,
A Y ."‘;‘-"\ C m"gsfoh

4
S

("/__::- - '_—:: f'.\ i. . o \
_—'—'_'__.-'_._'_._-_'_-_._'_-___ = C_'
C;'.\Q}\%h e \, T~
] ;
o & DEPONENT
VERIFICATION
=6 NOV 2999

I do hereby vé\?ify and affirm that the contents of paragraph | to 3 of this attidavit
are true and correct to my knowledge and belief and no material fact have been
concealed thereof. . .
Verification at New Delhion ___ day of November, 2023.

o T

HEPONENT e

Mo g
cenTIFIEC THAV, THE ' \ \\\ & J
CES Fik QUM e '

Shri/Smt./Kim; gﬂ‘?{aggﬁ‘mﬁ v DEPONENT
. " D‘ﬁﬂ:

S/, W/o, . i
1dentified ' . at Dglh
s <Ol " Q_% 72T T
6 LN'O\[ ~ LoV %uhich

N ATHER / | to him/her

n N dge.
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Annexure 1

JOINT COMMITTEE INSPECTION REPORT

In compliance of Hon’ble NGT order dated 05.08.2022 in O.A No. 559/2022 in the
matter of “ Sanjeev Jain Vs Municipal Corporation of Delhi & Ors” , a Joint
Committee comprising of officials of DPCC, MCD, Department of Horticulture,
Department of Fire Services and District Magistrate East Delhi visited the site as

mentioned in the said order and following observations were made :-

1. All the members/representatives of the Joint Committee reached at site at
schedule date and time on 12.09.2022. Attendance sheet is enclosed

herewith.

2

. Three numbers of transformers were found installed at site in question
adjoining to Dr. Shyama Prashad Mukherjee, TB Hospital, MCD and
opposite to Bapu Public School, Patparganj Village chowk, Delhi. The
transformers were found enclosed by MS Grill/Fencing in order to prevent
free access/safety point of view. One inspection chamber/manhole cover of
Indraprastha Gas Limited was also noticed adjoining to the transformer.
Photographs were also taken during the court of inspection.

3. The representative of the Joint Committee also gathered information from

local residents in respect of installation of the transformers. Some of the

local residents available at site apprised that earlier flower bed/planter was

constructed and greenery was being maintained before installation of these
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transformers, They further informed that one hand pump and several
benches were also installed at this place for general public.

. Executive Engineer (Building), Shahdara South Zone, MCD informed that
there is no land earmarked for park infront of Dr. Shyama Prashad Chest
Hospital, Patparganj, Delhi opposite Bapu Public School at the site in
question as per Layout Plan of Patparganj Villége Complex passed vide
resolution No. 59 dated 01.02.1983/ copy of the approved layout plan was
handed over at site itself. Copy of the same is attached.

. Executive Engineer (Maintenance), Shahdara South Zone, MCD informed
that this stretch of road is being maintained by Public Works Department,
Government of NCT, Delhi. It is further informed that this road was handed
over to PWD in compliance of the Circular dated 10.01.2012 issued by
Principal Secretary UD, Government of NCT, Delhi.

. Deputy Director (Horticulture), Shahdara South Zone, MCD informed that
no park is/was being maintained by MCD at the said stretch of the road.

. Officials of Delhi Fire Service as well as DPCC also informed that no
permission, to install the transformer at the said site, has ever been sought by
BSES Yamuna Power Limited. Moreover, certain buildings, classified under
rule 27 of DFS Rules, 2010, have to obtain online clearance as per rule 34 of
DFS Rules and local authority is required to refer the building plans of such
buildings to Delhi Fire Service for obtaining NOC/Fire Safety

Certificate/Clearance. Letter dated 01.09.2021 was also provided.
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8. All the members/representatives of the Committee proposed that department
of PWD, Govt. of NCT, Delhi be asked to submit the status of permission
issued, if any, in respect of installation of transformer at impugned site.
Members/representatives further opined that BYPL and IGL, may also be

asked to submit the status.

-Sd- -Sd-
Official of DPCC Official of DC/DM (East Delhi)
“Sd- -Sd-
Official of MCD Official of Department of Horticulture
-Sd-

Officials Department of Delhi Fire Services
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Attendance Sheet (W.r.t OA No. 559/2022)

Sheoveer Rathi, Dept of Horticulture , Govt. of NCT, Delhi( 9650798769)
Narpat Singh, Deputy Director Horticulture, MCD

Pradeep Kumar, EE (MCD) EE M-IV, SHS ( 9717788544)
Yogesh Kumar Tyagi, HA, Horticulture, Environment Deptt.
Sarita, JE (MCD)

M.K Sharma, Astt-Dir-officer (DFS) 9350214530

S.D Tomar, EE (MCD), Building Deptt. ( 9717788231)

L.R. Meena (MCD), AE (Pr) II

. Vinod Kumar Singh, Executive Magistrate (Mayur Vihar)
10.A K Jaiswal Div off. (DFS) ( 986881299)

11.Ramesh Chandra, EE, DPCC ( 9717593529)

12.Sumit Kumar, JEE, DPCC (798077543)

L B U i I o R

o
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OFFICE _ OF THE PUBLIC INFORMATION OFFICER: EAST DISTT. : DELHI.

ID No 1390/2022/ )6< 9 /Info. Cell/East District, dated, Delhi the 18/0 8 12022.
To

Sh. Sanjeev Jain, An n eXU re 3

R/o B-94, Gali No-10, Shashi Garden,
Patparganj, Delhi-110091.

Subject: - Reg. Supply of information/documents under Right to Information Act, 2005.

This is with reference to your RTI application dated 20.07.2022 received in RTI Cell’East
District on 21.07.2022 through single window of East District under RTI Act-2005 vide this office
DEPOL/12286/2022. 1 am to inform you that as per report received from Pandav Nagar of East
District. The asked information on your RTI application is as under:-

HC Manoj , Ct. Srikant & W/Ct Neeraj were appointed for assistance to electricity
company BSES Yamuna Power Ltd. -
MCD park near Bapu Public School. Patparzan) .Delhi.
_Assistance was provided for the official work of the company. - ]

The First Appellate Authority U’s 19 of RTI Act 2005 is Ms. Priyanka Kashyap. IPS. Dy. |
Commissioner of Police. East District, Patparganj. Mandawali, Fazalpur, Delhi-110092. You may if
so desire. filea 1% Appeal U/s 19 (1) of RTI Act 2005 within 30 days from the date of receipt of this

| letter, in case you are not satisfied with this response.

J (ot
(SACHIN SHARMA. IPS)
PUBLIC INFORMATION OFFICER
ADDL. DY.COMMISSIONER OF POLICE-L.
EAST DISTRICT: DELHL, Ph. N0.21210507 (RT1 Cell)
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Municipal Corporation of Delhi B
% O/o The SMO In-charge 7/:“m
Dr. SPM Chest Hospital I gg——
¢ Patparganj, Delhi- 110091 Azadi Ka
TS spm.mcd@gmail.com :
e P 011-22754649 AmntMahotsav
No. DR.SPMCH/PPG/MCD/2022/D- 44 © Dated 2 .10.2022
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Annexure-5

MCD’s Waste Dumping Ground,

& %
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MCD’s Park
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MUNICIPAL CORPORATION OF DELHI
Office of the Executive Engineer-M-I11/SSZ

Block-01, Khichripur, Near Dispensary, Delhi-91.

g3 1 VD2
No.EE/SH/S/M-111/2023-24/D- 3 £4 Dated:- O | €] 202

To,
Shri Sanjeev Jain,
Add:- B-94, Gali No. 10, Shahshi Garden,
Patparganj, East Delhi-110091.

Subject: - Reply of RTI application no. 18 dated. 28.08.2023.

Please find enclosed herewith the reply of above said RTI.

If you are not satisfied with the information provided, you may appeal
with the first appellant authority within 30 days before the Superintendent
Engineer-11 Shahdara (South) Zone, First Floor, 419, FIE, Udyog Sadan,
Patparganj Industrial Area, Delhi.

s

PIO
(Indra Vir Singh)
Executive Engineer M-I11
Shahdara (South) Zone

Page 62 of 143



825

MUNICIPAL CORPORATION OF DELHI
@ ") Office of the Executive Engineer-M-111/55Z
Block-01, Khichripur, Near Dispensary, Delhi-91.

SUBJECT:- Point wise reply of the RTI application no 18 dated
28.08.2023 by applicant Shri Sanjeev jain.

1. The construction of boundary wall of parks is undertaken b

concerned Project/Maintenance division.

2. The fixing of grills at the boundary wall of parks is undertaken b,

concerned Project/Maintenance division.

3. The beautification work other than civil works is undertaken by

Horticulture department of Zone.

. A
(w ®*R
AE-I7 117 17 1\

E.E.-M-11-55Z
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Office of Superintending Engineer- Il IFAA,
Shahdara South Zone, Ist Floor, 419 Udyog Sadan,

Patparqganj, Industrial area, Delhi-110092
No: -S.E.-Il/ Shd.(S) Zone/2023/ D- 1223 Dated—- o1 lcﬁlp_c.gg

Present:-  Sh.Jitendra Kumar A.E.(M)-IV on behalf of PIO, Sh Gagan Khanna,
E.E.-(M)-IV .

Present:-  Sh. Sanjeev Jain (Applicant)
Ref.:- “Appeal No: - 214 RTI No.03

Order

The case was fixed for hearing of appeal on 10.08.2023 at 3:00 PM. But
on the request of appellant hearing postponed for 31.08.2023 at 3.00 PM vide letter
No.S.E.II/Shd.(S)/Zone/2023/D-110 dated 10.08.2023. During the hearing Sh.
Jitendra Kumar A.E.M-IV representative of PIO/EE (M)-IV informed that the reply has
already been sent to applicant vide letter No.E.E. (M)-Iv/SH/S/Zone/D-857 dated
09.06.2023 as per available record in his office as discussed during hearing.On the
other hand appellant stated that the reply is incomplete and requested for file
inspection.

PIO/E.E. (M)-IV is hereby directed to provide a facility for file inspection on
15.09.2023 at 2.00 to 3.00 PM in the office of PIO and also supply copy of relevant

documents to the applicant as per due process of law.

Accordingly, Appeal is disposed off.

As per section 19 of the "Right to information Act, 2005", Applicant may file an
appeal, if any, within 90 days of the issue of this order, before 2" Appellant Authority
i.e. the Central Information Commissioner, Room No. 414, Baba Gang Nath

Marg, Munirka, New Delhi-110067.

(A.K.Singh)
FAA-Cum S.E-ll
Shahdara South Zone

\/Sh.Sanjeev Jain,
R/O- B-94, Gali No. 10,
Shashi Garden Mayur Vihar Patparganj, Delhi 110091

Mob-9136423998 \
Copy to:

1. PIO (Executive Engineer (M-IV)/Sh/S/Zone.

2. ASW to S.E.Il /Sh/S/Zgne for taking follow up action

3. Head clerk/ASO to S.E.Il /Sh/S/Zone for taking follow up action.
4. Office copy to diary clerk for record.
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Below mentioned amount recewe, to the concerned accounts.
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P 221
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. MUNICIPAL COBPBRATION OF DELHI oFrice

\
) OF EXECUTIVE ENGINEER
UT EE[M-Shah. (S)]-1V
W O No.: EE[M-Shah. [S)]—W/II'SYS/ZOT 6-2017/216 Dated : 07-02-2017
Agency Suteep Subaksh MB No.: 12737

MB-69 Mester block Shakarpur Delhi 32
Name Of Work:imp Dev. of Patpargan] main road [N. - 24 Bridge - - -Chilla chowk] by pdg 0 from beautification
outside Chest Hospital opposite Pandav nagar i C-22G/AC-57 in Patpargan)

FTC No. :16/66/XL/VIII-D/020/23-36/08/220/M-1V/11

Tender Amount : 48972‘1/_ Precentage Rate : 32.47% Below
Contractual Amount :330709 /- Time Of Combletion: 2 Months
Head Of Account : XL VIlI-D Earnest Monev - 9800

Tender No.: 273722 NIT NO: 14 1/16-17

Remark: DOS shall be reckoned from 10th day of issue of work order. Test check shall be done @10G%
by AE and @50% by EE being the ALR case.

Dear

-

1 Your tender for the work as mentioned above has been accepted of behalf on the commissioner
MCD as detail above along with terms and condition of the tender

2 You are further directed to attend this office to complete the formal agreement with 1in seven
days of the receipt of this letter or Communication received in this regard by any means like
phone, fax,mail etc.whichever is earlier. :

3. You are also directed to start the work at once. Please note that time allowed to carryout the
work as entered in the tender shall be reckoned from the DOS.

4 It should be noted- - (a) That as and when orders are given for the execution of any
extra/substitute item prior orders  from the Competent Authorily be oblained before execution
of the same to avoid any further complications.(b) That contractor has  to submit his RA/Final
bill with measurement otherwise nathing will be consider due on account of work execution

5. It shall be your responsibility to provide deep hand pump/Tube well/Municipal water at the site
of the work and same shall be fit for construction purposes and provide safe drinking water free
from contamination to the labour engaged.

6 You shall be responsible for correctness/genuineness o all the documents what so ever
submitted by the you.

7 All the circular issued by MCD applicable to the instant nature of work will have to be
complained by the contractor. Total Quantity of Cement -
Note. Expenditure will not exceed to Rs 330709/

Copy To. ¢
1. S.E (QC)for Information alongwith copy of Schedule & Justification +i44 SBPUR-PIIEdnS
2 SE () for kind Information Please )
3. A.E Concerned for information and necessary action
4. Actt ()with account file
5. Copy to Mpl. Councillor Ward
6 D.CA() .
7. Office Copy e I\',_ [V S
e _ (MULA _Sigi)—
Supghiad Under RTI

EE[M-Shan. (5)]-1V

2/8/17 542:31PM Page 6801 1343 page 10f |
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NOW Imp Dev. of Patparganj main road [NH;-24 Bridge--- Chilla chowk] by pdg. o from beautification
outside chest Hospital oppasite Pandav nagar in C-220/AC-58 in Patpargan)

An estimate amounting to 499400/- based on DSR-07/12 & approved
for the above said work was sanction by the competent Authority. Against this Tender Amt
to 489721/- were invited vide NIT NO
EE-M-IV-SH-S/16-17/TC/14 Item No.1 date 23.11.16 Due on 30.11.16 Tender 273722
The tender was called through e-tendering  Five  nos. of tender were sold and
5 nos offer were received, whose comparative statement is given below

SNO. _— Name of Firm _—~ Rate EM Dated

1 { [M/s Sudeep Subaksh { 32.47% below 9800/- 1l
- e G8NO | 764 |011216

2 C|Ashok Kumar bahl {_31.99% below ~

3 % [Tyagi Builders Q 21.27% below

4 (|Satish Budhiraja { 21.21% below”

5 ([Tara builders < 2.05% above

The Justification of rates based on the prevailing market rates of labour and material worked
outto @ 0.32% below the estimated rates.

Due to rates higher than to JOR, negotiation was conducted with the lowest ~ M/s Sudeep Subaksh

tenderer
on Nil in the room of EE-M-IV-SH-S in the presence of DCA-SH-S who
have reduced his rates to @ Nil estimated tender rates
The guoted/negotiated rates of M/s Sudeep Subaksh @ 32.47% below

estimated rates are reasonablz than the departmental justification of rates worked out @
0.32% helow is considered and recommended for acceptance

M/s Sudeep Subaksh is registered contractor of MCD in class \'}

to tender
to

The financial and technical paosition of the contractor is satisfacatory and neither black listed
nor debarred at the time of tendering :

The expenditure will be charged under H/A: XL-VIi-D where in necessasry

budget exists and expenditure will not exceed to the budget allocation

The Time of completion is 2 months
The rates are vald up to 29.05.17
The total-cost of work comes to 330709/- Rs Three Lakhs thirty Thousand seven Hundred

ning only

Test check shall be done @100% by AE and @50% by EE being the ALR case
The Finance may please see for its concurrance

N S

—_
E-M-IV-SH-S
AO/DCA-SH-S E ﬁ);] J

o

Py

Supplied Under RTI
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NITNO  EE-M-IV-SH-S/16-17/TC/14 ltem No 1 date 23 11 16 Due on 30 11 16
Ref No = M/s Sudeep Subaksh P.No. = 3b Tender NO 273722

Keeping in view the Departments recommendations and exigencies, the proposal of the department is concurred
in and may be placed before the Competent Authorily for consideration, subject to the following conditions:-

1 The progressive expenditure may be kept within the divisional budgel allocation for the current financial year after
accounting for all the past liabilities including the cases in pipeline & it may be ensured that the instruction contained in
the letter dated 01 10 2002, issued by Commissioner, MCD have been followed by Deptt

2 The department shall ensure that overall expenditure on the work including all its components should be confined

within the approved cost of the scheme

3. The department may ensure lhat the delerioration/damage is due the normal use and not due to substandard
work/material and that the project has outlived its utility

4 Department must ensure that EM has been deposited into Mpl. treasury within the stipulated period

5 That the work shall be completed strictly in accordance with CPWD specification as well as GFRs and the provisions
given in the estimate

6 Codal Tormahties shall be observed as required m CPWD Manual GERs and ather techmeal specilication ¢ie. prior o incurming vl
financial expenditure

7. Department o ensure that there 1s no objection from the local residents of the area where the proposed work 1s to be carnied out

8.Department to ensure that :- £
a The site of work is cleared before handing over to the contractor,
b The work will be completed in time without further extensions.

¢ The past performance of the contractor is satisfactory before award of work.

9 Work will be completed as per prevalent rules and regulalions estimate has been prepared with due care and no

vanation from rthe estimale 1s permitted
2

10 EE concerned is fully responsible for interpretation of contrators’ ID and online printing of tender documents.

11 The Case i1s concurred in for 330709/- under  XL-VII-D

12. The competent sanctioning authority is fully responsible [or the sanction of manual estimate

A.OJD.(‘.AJSIIA}I. (SOUTH) ZONE.

L

Supplied Under RT]
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NO w Imp Dev. of Patparganj main road [NH,-24 Bridge--- Chilla chowk] by pdg o from beaulilication outside chest
Hospilal opposite Panday nagar in C-220/AC-58 in Patpargan)

An estimate amounting to Rs 499400/- based on DSR-07/12 & approved
for the above said work was sanction by the competent Authority. Against this Tender Amt

toRs  489721/- were invited vide NIT NO =
EE-M-IV-8H-S/16-17/TC/14 llem No 1 date 23 11 16 Due on 30 11 16 Tender ( 273722

The tender was called through e-tendening  Five nos. of tender were sold and
5 nos offer were recelved, whose comparative statement is given below

B Name of Firm __ Rate EM  |Dated
M/s Sudeep Subaksh 32.47% below 9800/-

G8NO | 764 [011216

(Ashok Kumar bahl | €31.99% beiow

| Tyagi Builders <721 7% below

([Salish Budhiraja | C2121% below |
jTa'ra builders € 2 05% above

The Justification of rates based on the prevailing market rates of labour and matenal worked
outto @ 0.32% below the estimated rates

Fiance has concurred in the case subject to following conditions which are replied as under

Observation Reply
The progressive expendilure may be kept wilhin the divisional
budgel allocation far the current inancial year afler accounting for
all the past liabililies Including the cases in Pipeling & | may be
ensured (hal he Instruction contained mn the letter dated
01102002 i55ued by Commissioner, MCD have been followed by
Depn

Shall be complied with

The depariment shall ensure Ihatl overall expendilure on the work
Including all ils components should be confined within the
approved cost of the scheme

The dapartment will follow the direction of |ha
finance

The departmen Mmay ensure lhal \he determralron.‘damage s due |As per estimate sanctlbnn-_cl the m;wlenance pe?ud
Ihe nonmal use and not due 1o subslandard warkfmalenal and that |of the previous work axeculed on the same asset has

the project has oullived i1s ulility already expired
e —_— — - -
4 Department must ensure that EM nas been deposied nio Mpl  |EM has been depasited into Mpl treasury wilhun the
Ireasury within the slipulated penod slipulated penod
_ ]

- — |
I
5 Thal the work shall be completed slnctly in accordance with \ shall be ensured by the dwisional staf fhat Ine

CPWO specification as well as GFRs and the provisions gwen n WOk 1S be compieted sincily in accordance S
the estimate PWOD specificalion as well as GFRs ang 1he

PIOvIsIons given in the astimale

T It shall be ensured by the dvisonal siaf that the . |
& Codal formaiities shall be observed as required in CPWD Codal formalities shall be observed as required in
G Manual GFRs and other technical specification elc pror to CPWD Manual GFRs and cthar te-hoicar
incurnng of financial expenditure |3Fecificaion ele prior 1o Incurnng of financial

o —_[Eexpenditure
The estimate framed and sanchonag accordingly as

7 Depariment 1o ensure that there 15 no objection from the lecal such lhereno abservation from the local residents af
residents of 1he area whera he Proposed work is lo be carmad aul |the area where the proposed work s 10 be

camead
oul
— e -
8 Depariment (o ensure thal - I ";:"5“’“" that
a The sile of work 1s cleared before handing over 1o the @ The site of work 15 cleard before handing over 1o
the conlractor
conlractos, B Tho-wok witi s
b The work will be completed in time withaoul further extensions wark wi completed in ime without further
¢ The past performance of he contractor 1s satisfacin before S
award :rwn‘: i € The past performance of the contractor 15

salisfaclory before award of work

— 1 —_—
9 Work will be completed as per prevalent rules and regulalions

esimale has been prepared wilh due care and ng variaton from Shall be comphed with
fhe eslimale 15 permilied

— | —
o 10 EE concernad s fully responsible for inlerpretation of Due care has been 1aken far interpretaton of ID and
! contralors’ 1D and online prnting of lender documents ponbing of tender documanis
11 The Case s concurred in for h ) R I R_ T
18 expendilure will be restncled o S 421134/
H the work upto 330709/- under dunng the current financial year
XL-VIN-D ;
i~ 3l SEnchanad om B s T ERE
12 The competent sanclioning authonty is lly responsible for the L= e i 2 A
12 sanclion of manual esimale s ok watking smoathly, the estimate PR ocl
- R . anually and sanchoned Dy the competent autho iy
In view of the above, the rate and agency in favour of \ Mis Sudeep Subaksh @
G a7% bolow  ——— against the departmental justfication @ 0.32% balow
may kindly be approved by the Competent authonty - under H/A- XL-vii-o

The quoted rates are considered reasonable, Justified and recommended for acceptance
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The rates are valid up to ‘/2;.05.17
Time of completion (2 months

The Cont Amt. Comes oul 1o Rs 330709/- Rs Three Lakhs thiny Thousand seven Hundred nine orly

. The conlractor was neither black lisled nor de barred at the time of e lendering Test check shall be done
<" @100% by AE and @50% by EF being the ALR case Submitted
for approval please. ~ -

— e
Executive Engineer M<IV-SH-§ ~Q’& "9 (Y"(‘ 5

AAOIM“IIV
X [NWPZEN h"-,éz'.'"“ \

. ’;"lt[l"f"
‘@:{yz\-)

=
f\%
T
s
\ Se
N

/’/)
Suppled Under RTI

‘bl

w24
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*
Annexure-l f
Check List on the cases to be submitted for concurrence Finance Department
1) Zone: Shah (S) Zone 2) Division: M-1V (Shah(S) Tender NO. 273722
NIT NO. EE-M-1V-SH-S/16-17/TC/14 Iltem No.l date 23.11.16 Duc on 30.11.16
N.O.W Imp. Dev. ol Patparganj main road [NI1:-24 Bridge--- Chilla chowk] by pdg. o from beautification outside
chest Hospital opposite Panday nagar in C-220/AC-58 in Patpargan).
6) H/A: XL-VII-D
7) If work is Sub Head to original work, Segment wise expenditure on all the segment of the scheme
either already incurred or being incurred (with contractual cost) or proposed to be incurred (estimated cost)
Is at page.
8) Whether present proposal is a part of original sanctioned proposal (Yes / No) (Link with Preliminary
Estimate)
9) Approval Letter / Note / Minutes of meeting of RDB or TYADB or consent letter from
MP/MLA/Councilor as per the source of fund (Page/ Nil /C.
10) Booking of MLA/Councilor /'SW's TYADB/RBD Office No. W-220/XL/VIII-D/16-
17137
2016-17 for 499400/- date 12.01.17 at P 6 /C.
11) Sealed Draft NIT for 489721/- approved by EE(M- on dated 07.11.16
from 1-5 and contains 5 number of pages.
12)Administrative Approval and Expenditure sanction for 499400/- given by EE(M-
IV)Shah(S)
on dated 07.11.16 5/C. (Mention authority here as per delegated power)
13) Approval of Corporation for dismantling of old structure is at page
14) Technical Sanction for . 499400/- given by EE(M-1V)Shah(S) dated 07.11.16
15) Complete filled up History Sheet of Estimate, indicating reasons for taking up the work,
year of construction of existing surface or siructure etc. is placed a 5 IC.
16) Booking of Estimate with SW is at page 6 /C.
| 7) Proper dimensional sketch plan of the site, promptly indicating Important Land mark, with the
name of work is as page No. Nil /C. .
18) Budget allocated for this work 330709/- Budget slip no. W-
20X LV
12.01.17 issued by S.W shis is placed at page 6 /C.
19) Copy of NIT placed at page No. |lto 14 /C. Attested copy ol news papers cutting,
are placed at page no. Nil (duly marked for proposed item)
20) If case is re-tendered, permission to re-calling the tender is placed at
21) NIT was issued on 23.11.16 and after opening the tender on 30.11.16
the case has been referred to finance Deptt. On August 2013 reason for undue delay in sending the case
to Finance Department are - No'delay
22) Finance Transaction Code (FTC) is 16/66/XL/VII-D/020/  /08/220/M-1V/11
23) Computer generated statement, duly signed by authorities
a. Vender list at page 221C
b. Audit Report page no. 21/C
Y c. Compare bids page no, 23/C

Supglied U nder RT] 24) Reasons for not opening of financial bids of bidders who as per vendor list or Audit
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Supplied Under RTI

25). Details of Earnest Money deposited by contractor (Computer print out at page No. 16

IC DD No. 476712 Date 25.11.16 G-8 No. 764

Date 01.12.16 Amounting Rs. 9800/- ¥

26) Lowest contractor M/s Sudeep Subaksh has been registered with the
Corporation under A%

class and has quoted rates of 32.47% below
isnot abnormally below.

27). Justified rates, checked by SE (Planning)/SW are 0.32% below and placed at page

24 /C and with weitage of NIL for third party check, JOR comes
out o 0.32% below
28). Negotiation held on Nil Negotiation rates @  Nil

29). Best office received in recent past for similar nature of work.

30). Time of completion is 2 months

31).Proposed contractual amount 330709/-

This contractual amount has been restricted to Rs. 330709¢- Reason for

are - according to availability of budget.

32). Procedure adopted to account for accrued liabilities in the next financial years

33). Rates valid up to 29.05.17

34).Proposal note duly approved by EE-M-1V-SH-§ placed at Page no I‘fN in favour
M/s Sudeep Subaksh tor 330709/-

35). Booked in budget control Register of the division at S. No. Page no.

for 330709/- Rs. Three Lakhs thirty Thousand seven Hundred nine only .

36). Proposed expenditure during:

a. Current financial year, 2016-17 330709/-
b. Next financial
37). Budget availability: H/A: XL-VII-D

i. Total allocation
ii. Up to expenditure

iii. Amount of this proposal 330709/-
iv. Progressive total _‘
\ Balance o

Check list has been completely filled and documents in the file have bee

Ex-Engineer-M-1V-SH-S

n properly page numbered.

A AL O. -M-IV-%‘I)-S
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Financial Trasaction Code Reporting Sheet
Stage-ll

NOW Imp. Dev. of Patpargan) main road [NH;-24 Bridge--- Chilla chowk] by pdg o from beautification

outside chest Hospital opposite Pandav nagar in C-220/AC-58 in Palpargan)

1 Tendered Amount 489721/-
2 Name of Contractor M/s Sudeep Subaksh
3 Head of Account XL-VII-D
4 Contractual Amount 330709/-
5 Total up to date concurred amount
6 balance amount available for concurrance
7 Financial concurrance given by DCA/Sh- dated
8 Technical sanction given by EE(M-IV)Shah(S) dated 07.11.16
9 work/Supply order no. dated
CODING
1 Concurrance No. C/R
) Zone Code: 8
3 Ward Code. 220
4 Executing Division Code: EE-M-IV-SH-S
5

Month of the Year -1

FTC 16/66/XL/VIII-D/020/ 108/220/M-1VI11

A.A.O./M-IVISh,S
.{yl
Copy to:

—

Concerned ACA
2 Budget Allocating ACA
3 ACA(B)/ ACA(P)

Lot —
S/z?}/;;ed Under RTI
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Pl
A EAST DELHI MUNICIPAL CORPORATION
o ENGINEERING DEPARTMENT
Justification of Rates
Nume of W grk; % M.u."'u\ L\_ )} \\ﬁ e V“‘ . Di y o L eorebidsy, \_, 5 ¢
L 4 . L\ A ’ f - Ay
{ Sk l";Qr.c'»—A' hd"ilu'n -‘,ﬂ-%‘ “"-‘ki'il"}" O\PP \{( wede } oy sl e
NIT No. & Date  14%0) Date of receipt of tender! hash submission: 29101100
" Tender Amaunt I'ender Amount ;
Floated . ... . Rs, . Caleuluted ... Rs. 489681.0
' SNo | Code Material/Labour Quantity | Unit Mli':tﬂ ":IT::':I' ﬂlllli.l:“ lllir[ In Cost
; Item based on DSR_14
! Materials :
1 0793 Stone Aggregate (singic size) * 40 mm nominal size 2.1060 cum 1285.00 1165.75 119.25 251.14
2 0295 Stone Aggregate (single size) 20 mm nominal size 48177  cum 1305.00 1281.19 2351 113.26
3 D297 Stone Aggregate (single size) © 10 mm nominal siee 1 3206 cum 1305.00 1281 49 2351 313
4 0567 Portland Cement 06972 tonne 5700 00 6354 65 -604.65 1648 74
5 0785  Marble chips up to 4mm and downsize White B black 227098 guintal 200.00 226 24 -26.24 -597.87
. [} 0E33  Synthetic enamel paint in black or chacolate shade 7.5168 litre: 190.00 180 00 10 00 517
7 0979 Royalty for good earth 135 0000 cum 130 00 16311 26,89 3630.15
] 0982 Coarse sand (zone ) 15 D964 Cum 1305.00 130643 1.49 2250
9 1002 Mild steel round bar 12 mm dia and below 58261 quintal 367500 4509.47 83447 4861 71
10 1008 Flats up to 10 mm in thickness 10 0569 quintal 3675.00 4209.47  -534.47 -5375.11
11 1198 Secand ciass kall wood In planks 1.6206 10 cudm 225.00 261.22 -36.22 -58.70
12 1215 Welding by electric plant 41614679 ¢m 200 200 0.00 000
13 %0 5;?9”;:30:”;"; ERS Om eI ES S opey uns OB SR SN ima
14 4202 Red oxide Zinc chromale primer 22472 litre BO.0OD 70.00 10.00 22.47 “
15 9959  Sundries 2H30 82 LS 177 1.78 001 -28.31 "
Labour Y
16 0100 Bandhan 173354 day 407 00 363.00 44.00 76293
17 0101 Bhisy 326452 day 407 00 363.00 44.00 1436.39
18 0102 Blacksmith 1st class 4H 5505 day 487.00 43500 5200 2524 63
19 0112 Carpenter 2nd class 1 6425 day 447.00 359.00 48.00 78.84
20 0114 Beldar 130.0822 day 368.00 329.00 3900 5073.21
21 0115  Coolie 123.7513 day 168 00 32900 3900 4826.30
12 0123 Mason (brick layer ) st class 511350 day 487.00 43500 52.00 2659 02
23 0124 Mason (brick layer } 2nd class 11.9340 day 447.00 399.00 48.00 57283
24 0128 Mate 17368 day 407.00 6300 4400 164.42
95 0131 Painter 44980  day 447.00 399.00 4800 215.90 -
26 0155 Mason (average) 97308 day 46700  417.00  SO.00 486 59
¥ -5506.76 '

-5507 0
Add 1% for Water Charges 550

-5562 0
Add 15% for Contractor Profit & Overheads 8340

-6396.0
Total Amount -6396.0

-6396 0
AB96E1 0

Add 1% Labour Cess 099 %

Ai00 = 13l % .

Total -0.32 %% below

Justification of Rates worked out as -0.32% below (Zero point Three-Two percent) below the estimated rates

.

lied Under RTH

“Justification” Page- |
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) 843 A
%y
»
- ?‘,_.
W i/—’:’ l']nginuuring Departmeént
mulasinghopn Mep 30 Movernber 16 17 a0 IsT
MaIN PorTaL Main View TenDErs MasTer View Herp
s
‘ompare_bids
C _,:2'/__ )
W ol oS Line Work Work i
P TenderNo: 273722 No: 3 Ref.No: EE(M)-IV Shah (S)
Contact Improvement Develnpment of Patpargan) main road [NH.24
Us Work Percentage  Work Bridge -- Chilla Chowk ] by pdg.0 from beautification outs-dequanmv. 1
Type: Rate Work Description: Chest Hospital opposite Pandav Nagar in C-220/AC-58 in -

Patpargan;

Logout =
uom : ; %A\\ \

e X
il 7 Sudeep SubaksthJashok kumar bahl| tyagi builders M/s Tara Builders |M/s Satish Budhiraja
Information
F::‘a‘ Amount in l 330708.59 333059 25 383108 74 499760.28 385851 18
Percent | 3247 31.99 2177 2.05 21.21
( thirty two point forty twenly one point twenty one point twenty
Percent in woer saven sevenity seven two point five ore
Percent Deviation t = - - + -
Fercent Deviatiop | i T—— =
Pissianed L)L | \ L 7 [ [

Lum_ /
S
—___-—-___'____________.’—

plied Under RTI

AL -V SB-8

hup:ﬂengineering.mcdetenders.com/AudilRBﬂQﬁ\&NﬂBJiﬂ%sp%F S83ES643D62C... 30 Npass o
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Page 1 of

X Transaction List 844 L,
N

q'\

Enginecering Department

mulasinghapn - MCD 30 November 2016, 17 41:18 15T

Main PoORTAL MAIN VIEW TENDERS MasTER VIEW HEeLp

Transaction List

EE(M)-1V/SHD(S)/2016-17/14.1

Contact Tender No: 273722 Tender Ref l'_ilu: ) :
Us Stage Code: SRIUCM25 Stage Description: Justification,Negotiation and Approval of Bid
Page10f1 v

Logout [Transaction No|Workflow No Workflow Description|Main Transaction No|Company Name Completed|Select]
1142173 101 Tender Preparalion 1262205 MCD Completed v
11142346 1600 Release Tender 262205 f1CD ICompleted v
k1143269 2125 Jocument Download 1343213 Sudeep Subaksh iCompleted v
14143271 3125 iFid preparation 1343213 udeep Subaksh Completed v
11143369 2125 Document Download 1343226 L <hok kumar bahl  [Completed v
11144473 3125 id preparation 1343226 - siiok kumar bahl  jCompleted v
1144829 2125 IDocument DownLoad 1343669 bvag) builders “ompleted v
k1144850 3125 Bid preparation 1343669 tyagr builders \_ompleted v
11144857 3125 Bid preparation 1343669 kyvaar builders l_ompleted v
11144892 2125 Document Download 1343695 /s Satish Budhiraja [Completed v
11145017 2125 Document DownlLoad 1343729 /s Tara Buillders _ompleted v
11145022 3125 Bid preparation 1343729 /s Tara Bulders  [Completed v
11145654 3125 Bid preparation 1343695 /s Satish Budhiraja f[Lompleted v
H 145969 14125 Super Hash 1231176 MCD i_ompleted W
1146165 5125 Bid Submission 1343695 /s Satish Budhiraja [Completed v
11146166 5125 Bid Submission 1343213 ISudeep Subaksh \“ompleted v
1146185 5125 Hid Submission 1343669 tyagi builders ICompleted v
1146545 5125 Bid Submission 1343226 Lishok kumar bahl  [Completed o
k146586 5125 Bid Submission 1343729 M/fs Tara Bulders  [Completed v
£ 147342 5125 Open Bids 231176 MCD ompleted v
1
1-1

LL i,

Supplied Under RTI
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Open Tender Details Page 1 of

Qu
=

| 845
" %10

KEngineering Department

mulasinghopn  MCD 30 November 2016, 17.39 57 157
Main PORTAL Main VIEW TENDERS MasTer VIEW Hewe

Open Tender Details - MCD

Contact TenderNo: 273722 Tender Ref Date: 23-11-2016
U““ o Tender Ref No: EE(M)-IV/SHD(S)/2016-17/14.1
s
Contractor List Who Have Started Tender Purchase Process
Logo
N Contractor(S) |
True i
Bid Status
4
Incomplete Bids
Stage Code [ Envelop Name H Company Name
Nil
Rejected Bids
Stage Code | Envelop Name |  Company Name | Comments On Rejection
Nil
' Submitted Bids
Stage Code I Envelop Name B Company Name
SRSUCM25 |[Financial Envelope Sudaep Subaksh
SRSUCM25 [[Financial Envelope Ashok Kumar Bahl
[SRSUCM25 |[Financial Envelope Tyagi Builders
SRSUCM25 ||F1nan:ial Envelope |{M/S Tara Builders
SRSUCM25 |[Financial Envelope [M/5 Satish Budhiraja

qu,_,{:.*nginct_.‘.ri_!?fg_’,.rf!;fffenders.comff 'cndgﬁ&%iﬁﬂm&ftﬁ)enusl.asﬂ?o F583E564... 30-Nov-16




D Details Scrutiny

& ]

[x]

Main Portal

Tender No : 273722
Bid Opening
Choose and Execute

Actions :

846

‘Engineering Department

mulasinghopn - MCD
Main View Tenders

Transaction Status : Locked

-EMD Scrutiny
EMD Open -

EMD Payment scrutiny ~

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280172 Company: ashok kumar bahl

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.):
Account Name:

Manual Submission:

EE(M)-IV/SHD(S)/2016-17/14.1
1

INR
006294

9800
ashok bahl

[save | [Quit

Page 84 of 143

I Py T P g

&

rbiJ

Master View

Page 1 of |

30 November 2016, 15:25:55 IST

Help

( Revert | :"Db_n_e_- | [Exit]

(o

PaymentNo:

EMD Mode:

Account Number:

Scrutinised?:

1280172
Demand Draft

1748

.‘%Lfg%“];/;;lmder RTI

 pem oy T N1 NMarn: 1




Pageloi 9

Details Scrutiny 847
Q
. ‘?
9 N 0/?7

Engineering Department

mulasinghopn - MCD 30 November 2016, 15:23:04 1ST

Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -Payment Scrutiny Where am 1 ?
Conlact -
Ut,m % Choose and Execute Payment Open ~ [ Revert || Done ||Exit|
Actions : Payment scrutiny ~ [Goi

Payment Details Scrutiny

Record Saved successfully
Payment No: 1310990 Company: ashok kumar bahl

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14. I PaymentNo: 1310990
Payment Mode: Demand Draft

Sr.No: 1

Currency: INR

DD Number: 006288

Amount (Rs.): 500

Account Name: ashok ball Account Number: 1748 "
Name of Bank: hdfc

Manual Submission: o Scrutinised?: [ g

&= 3
| Save | | Quit

I

ied Under RTI

Page 85 of 143
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? -
2 ;
o 1D Details Scrutiny

% b
i
Main Portal

r Tender No : 273722

Bid Opening
Contact

Lis

Choose and Execute

Actions :

848

Page 1 of |

@\

Engineering Department

mulasinghopn - MCD 30 November 2016, 15:27:32 IST
Main View Tenders Master View Help

Transaction Status : LLocked

-EMD Scrutiny Where am | ?
EMD Open ~ [ Revert | Done | | Exit |
—— [y
EMD Payment scrutiny ~ [95-!

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280906 Company: M/s Satish Budhiraja

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.).
Account Name:

Manual Submission:

EE(M)—IWSI-ID(S)!ZOlﬁ—l?!ld.1 PaymentNo:

1 EMD Mode:
INR
028533.028424
11550
SatishBudhiraja Account Number:
Scrutinised?:
(Save | {Quit]

Page 86 of 143

{.d

suriflied Under RTI

1280906
Demand Draft

296010200000684

73
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Details Scrutiny

849
& X

Main Partal

Tender No : 273722

Bid Opening -Payment Scrutiny

Contacl

Uﬁ_- = Choose and Execute Payment Open ~
Actions : Payment scrutiny
Payment Details Scrutiny
Record Saved successfully
Payment No: 1311454 Company: M/s Satish Budhiraja
Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1
Si.No: 2
Currency: INR
DD Number: 028832
Amount (Rs.): 500
Account Name: SatishBudhiraja
Name of Bank: Axis Bank Ltd.
Manual Submission: e

| Save || Q_ur_t
:u{ym-. v B0
r]

Page 87 of 143

Tenders

Page 1 of 44‘;3‘

Engineering Department

Transaction Status : Locked

mulasinghopn - MCD 30 November 2016, 15:24:53 IST
Master View Help
Where am | ?
(Fevert | Done | [Ext
(ol
PaymentNo: 1311454
Payment Mode: ~ Demand Draft
Account Number: 296010200000684
Scrutinised?:
ARO M-IV SH-S
Supplied Under RTI
2737, 01-Dec-16

o arAantAMNTTE 00 pening
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o By o e Vi, . .
?‘.{5’ _‘};MD Details Scrutiny 850 Page | of |
A3 N |

), - . 7]
.--.“& " Engi ;
= =ngmeering Department
mulasinghopn - MCD 30 November 2016, 15:26:24 IST
Main Portal Main View Tenders Master View Help
Tender No ; 273722 Transaction Status : 1ocked
__ Bid Opening -EMD Scrutiny Where am I ?
EI_;_‘!H—E! Choose and Execute EMD Open ~ rfi_e_-\'fcr_t_ | [ Done .'._E;ﬂ'll

1 Actions : EMD Payment scrutiny lf_3_t_11

8] EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280161 Company: Sudeep Subaksh

[ Tender Ref No: EE(M)-1V/SHD(8)/2016-17/14.1 PaymentNo: 1280161
Sr.No: 1 EMD Mode: Demand Draft
Currency: INR
DD Number: 0002 Y
Amount (Rs.): 9800
Account Name: Account Number:
Manual Submission: Scrutinised?:

J’ _Save | {r (_‘.}[H"

T

S:_E%r:;tfn;}er RTI
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Details Scrutiny 851 Page 1 ol \39

) g\(" |
\ N
Engineering Department é/

mulasinghopn - MCD 30 November 2016, 15:23:49 IST

Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -Payment Scrutiny Where am | ?
%]iﬂ-q Choose and Execute Payment Open ~ [ Revert [;Enne_: | [Exit|
Actions : Payment scrutiny ~ {(_3_9‘1

Payment Details Scratiny

Record Saved successfully
Payment No: 1310978 Company: Sudeep Subaksh

Tender Ref No: EE(M)-1V/SHD(S)/2016-17/14.1 PaymentNo: 1310978
Payment Mode: Demand Draft

Sr.No: 1
Currency: INR
DD Number: 0001
Amount (Rs.): 500
Account Name: Account Number:
Name of Bank:
Scrutinised?: v ]

Manual Submission: -
| save | Quit|

Ef €4V EH-8  AAQ M-IV SH-3

"

pplied Under RTI
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EMD Details Scrutiny

“é"’\ )]

Ii‘

Main Portal

Tender No : 273722

Bid Opening
fr‘:m—m Choose and Execute

Actions :

852

Engineering Department

mulasinghopn - MCD
er View Help

Main View Tenders

Transaction Status : Locked

-EMD Scrutiny
EMD Open -

EMD Payment scrutiny v

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280607 Company: tyagi builders

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.):
Account Name:

Manual Submission:

EE(M)-1V/SHD(S)/2016-17/14.1
I

INR
123456

0800

Emlemy

Page 90 of 143
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Mast

Page 1 of 1
=

30 November 2016, 15:25:20 IST

Where am 1 7

(Revert | [Done | (Exit|

(Go

PaymentNo:
EMD Made:

1280607
Demand Draft

Account Number:

-

Scrutinised?:

-
bl

-

(_jwrt

Supplied Under RTI

01-Dec-16



Details Scrutiny ap '
R 853 Page 1 of ég

\

) ) /\/
Engineering Department . '-

mulasinghopn - MCD 30 November 2016, 15:19:50 IST

Main Portal Main View Tenders Master View Help
Tender No : 273722 Transaction Status : Locked
Bid Opening -Payment Scrutiny Where am | 7
Contact e e (T
Us Choose and Execute payment Open ¥ [Revert | [ Done | [Exit|
___\_. =4 ____._ Vi i
Actions : Payment scrutiny ¥ (Gol

Payment Details Scrutiny

Record Saved successfully
Payment No: 1311428 Company: tyagi builders

Tender Ref No: EE(M)-IV/SHD(S)/20 16-17/14.1 PaymentNo: 1311428
Payment Mode: Demand Draft

Sr.No: 1
Currency: INR
DD Number: 123456
Amount (Rs.): 500
Account Name: Account Number:
Name of Bank:
Scrutinised?: 7]l

Manual Submission:

[Savel{Qut)

CR AV SHE  AACIM-IVSES

—

LAt
Under RTI

Supplied
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Contact
Us

T AMD Details Scrutiny

Main Portal

Tender No : 273722
Bid Opening
Choose and Execute

Actions :

. Page 1 of |

854

Engineering Department

mulasinghopn - MCD
Tenders

o\

30 November 2016, 15:26:58 IST

Main View Master View

EMD Payment Details Scrutiny
Record Saved successfully

EMD Payment No: 1280642 Company: M/s Tara Builders

Tender Ref No:
Sr.No:

Currency:

DD Number:

Amount (Rs.):
Account Name:

Manual Submission:

Help
Transaction Status : Locked
-EMD Scrutiny Where am | ?
EMD Open ~ ( Revert || Done || Exit |
EMD Payment scrutiny [Gc::l
EE(M)-1V/SHD(S)/2016-17/14.1 PaymentNo: 1280642
1 EMD Maode: Demand._[)raft
INR
525025
9800
Account Number:
. Scrutinised?:
[Save | Quit|
Mk
Yoot -'."/ - .
.)’ v s v
Sup jed Under RTI
Page 92 of 143 ¢
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Details Scrutiny

Page 1 of\
< 855
j J

N

Engineering Department e
mulasinghopn - MCD 30 November 2016, 15:24:27 !

Tenders Master View Ielp

Main Portal Main View

Tender No : 273722 Transaction Status : Locked

Bid Opening -Payment Scrutiny Where am |7
Contacl f
\ If"l"— Choose and Execute Payment Open ~ | Revert || Done || Exit

Actions :

Payment scrutiny ~ [Go|

Payment Details Scrutiny

Record Saved successtully
Payment No: 1311487 Company: M/s Tara Builders

Tender Ref No: EE(M)-IV/SHD(S)/2016-17/14.1 PaymentNo: 1311487
Sr.No: 1 Payment Mode: _  Demand Draft
Currency: INR
DD Number: 525010

| Amount (Rs.): 500 .
Account Name: :

Account Number:
Name of Bank:

Manual Submission: Scrutinised?:

| save 1| Quit |

g en-S
s BT M
M. -
Lt ——
Supblied Under RTI
Page 93 of 143
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856 i

{ i EAST DELHIL MUNICIPAL CORPORATION
i OFFICE OF THE EXECUTIVE ENGINEER (M) - IV
\ SCHOOL BLOCK SHAKARPUR SHAHDARA SOUTH ZONE
NO: - EE (M)- IV/SHD(S)/2016-17/14 Dated- 23.11.16
~ ¢

29.11.16 at 12.00 Hours

l. Last date of Download tender: -

2. Last date of Bid Preparation: - 29.11.16 at 15.00 Hours

3. Last date for close ofBid: - 29.11.16 at 15.01 1o 17.30 Hours.

q Date of Re-encryption of Online: - 29.11.16 at 17.31 Hours to
30.11.16 at 12.00 Hours

5. Opening of Financial Bid: - 30.11.16 at 12.15 Hours

For Online Tendering hitp:/mcdetenders.com sealed percentage rate/item rate tenders are invited for the
exccution of the following works by the EDMC from approved and eligible contractor and will be
received as per time table and well be opened at 12:15 Hours on 30.11.16 on website
https://mcdetenders.com in the presence of contractors, if any. The registered contractor of EDMC only
are eligible to tender for the amount they have registered in their respeclive category subject to the
conditions that they are neither black listed nor debarred at the time of purchase of tenders. In case of
holiday is declared on the date of said schedule it will be done on the next working day.

Conditions given in the printed NIT form-A32, chapter 9 of Municipal Accounts code part-1 will
hold good. The contractor will have to give a declaration about the name of their relatives employed in

EDMC along with each tende:. ’

Bidding documents may be downloaded from online at website hups://EDMCetenders.com
payment for cost of bidding document and earnest money may be paid before download of tender
document through online payment. The desirous contractor shall have to pay the cost of document and
Earnest Money mentioned against the work at the time of Purchase and Download of tender document.

Both tenders cost and Earnest money can be deposited in the form of Online payment/bank diafl
of a scheduled Bank in favour of Commissioner, EDMC.

The demand draft for tenders cost & Earnest money should be deposited in the EE(M)-1V
Shahdara (South), Schiool Block, Shakarpur, Delhi before the time specified in Tender time contractor
for all works as per circular issued in this regard. Cement will be procured by the bulk paced bitumen for
the road work directly from the Bharal Petroleum Indian Oil Co. Hindustan Petroleum himself and
produced the bills/vouchers etc as proof their of No receipt from any agent/dealer shall be accepted. |
case of negotiations the period of validity of rates will be counted from the date of negatiation. The
department has right to postpone/cancel the NIT without assign any reason. The date & time of different
activities ol tendering process may be checked on the EDMC website hilps://EDMCetenders.com time Lo

time,

Quality testing of work will be carried out as per circular No. D/EE(P)-11/409 & 410/2005-06
dated 27.07.05 amended vide circular no. D/SE(QC)/2016/1571 dated 25.10.16 and amended time to time

in luture.

Contractor shall have to produce the malba acknowledgement slip from SLF sile of the malba
dumped failing which no payment malba/each shall be made to the contractor. .
Circular No. D/EE(P)-111/380 dated 28.3.05 is also applicablc.

Circular no, D/EE(P)-111/27/2006-07 dated 19.05.06 is applicable and read as Addition 1o clause
7. Clause 9 and 9A regarding payment of bill to contractors. Circular No. D/9O/EE(P)2012-13 dated
7.08.12 is applicable regarding Amendment to General Conditions of Contract 10CA.

All the circular/guidelines issued from time to time shall also be applicable. X

The payment to the contractor shall be released only afler the bed level for each drain is achieved <
In case the contractor fails to achieve the bed level, no payment shall be made for the part work done by
him.
Deduction of VAT at source shall be mude as per rules. As per circular no. F-S06/E-in-
Cr204/1015 dated 20.04.2004, il the rate quoted by the lowest tender are found abnormally low the
payment to the contractor for the work shall only be made afler inspection by the Quality Control Cell at
dilferent stages and these findings shall be final and binding on the contractor. All the testing charges
from the independent laboratory shall be borne by the contractor. In case, the lowest contractor fails to
commence/complete the work within the stipulated period, the contractor shall be liable for disciplinary
action as per the provision of the enlistment rulefinstructions issued from time to time. The tenders will
also be received through e-tendering. Revised rates, Earnest Money, Security Deposit.
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A Cost of work upto 25 crores 2% of the estimate cost of the work.

. Security Deposit: A sum of the rate of | 0% of the gross amount of bill shall be deducted from
cach running bill of the contractor till the sum along with sum already deposited as earncs!
money will amount o security deposit of 2% of the tendered value of the work (Bank
Guarantee is not Lo be accepted as security deposit).

The facilities of G.E.M. as circulated by E-In-C vide circu
withdrawn.

Condition as per circular
1--503/E-in-C/08/858 dated 23.10.07 is applicable (all citcular may be

division ofTice).
The Demand Draft must be deposited by the contractor before closing of the bid.

All the circulars/guidelines issued from time (o time shall also be applicable.

Guidelines for DUDA for exccution of work and payment (o the contractor
applicable

Conditiéns circulated vide No. CA/F&G/2015/D-145 dated 05.11.1 5 shall be applicable

‘I'he below condition is applicable for item Numbers 22 only.

lar no. D-29/SE-1/datcd 12.03.96 stands

1o. F-506/E-in-C/03/712 dated 1% July 2003 & ils modified circular no.
scen al notice board or in

shall be

1 LCV should not be older then six years old.
2 LCV should be in good appear and goad running conditions.

The attested photo state copy of registration book and valid insurance policy will have to be
deposited with the concerned A.LE/L.E. al the time of engaging of LCV at slore.

4 Registered contractor in Municipal Corporation of Delhi or transporter having there own
truck are eligible for tendering original documentary evidence will have to be produced by
the contractor in support of the same.

S Rates shall be quoted exclusive cost of fuel/diescl for 8 Hrs. duties in words and [igures.

6 Warking of LCV in day and night on Sunday and pazetted holidays shall Le at the directions
of the E-in-charge and LCV will be reply at Mpl. Store afler working hours. -

7 The contractor can be terminated even before the expiry of the contract period without
assigning on any other accounts.

8 Payments shall be made for actual working day only and no claim of any sort shall be
entertained on any other account.

0 In case LCV is not made available with in 3 days penalty at the payment for Rs. 100/~ per day
will be levied. -

10 The contractor will be valid for scheduled rates/ days for the date of permission of the
competent authority.

11 The department will be not responsible for arrangement of Diesel lubricant in case of

shortage at private diesel pumps.

12 Before engaging the LCV its efficiency/power will be checked and the same will be apply to
the substitute in case of breakdown of the original LCV. The contactor shall maintain a
logbook for each truck and JE.store for regarding working days of each truck. The log book
shall be available for inspection of working day. Decision of JE/AE regarding of actual day
shall be binding on the contactor and payment shall be made for the actual working day
verificd JE/AE E-in-Charge as per log book.

13 Diesel and mobile oil will be arranged by the supplier himselt and necessary payment will be
made only for diesel @ 1 Ltr. Per seven kim on Govt. approved rates.

Contractors who have LCV registered with Delhi is only eligible for purchasc of the tenders.

SNo. | Name Tlead of | Tender | Eamest | Time of [Rates | Tender | Tender
of work | Account | Amount | Money | Completion | hold Cost No.
| goodfor |

~_ - Improvement Development of Patparganj main road [NH:24 Bridge - Chilla Chowk ] by pdg.0 from

N -

beautificativn nulsﬁq Cliest !_{Esillil‘;[l opyposite Panday Nagar in C-220/AC-58 in Patparganj —

XLVIED [ RsA89.721- "R59800/- 02mouths 06 month  Rs.500- 273722
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wing and Fixing of RCC Benches in Parks of ward no 220 [--] by pdg.0 from in Patparganj.
x
AL-VUI-D Rs.4,89,082/- Rs.2800/~ 02 months 06 month  Rs.500/- 273723

Providing and Fizing of RCC Benches in Parks of ward no 220 [ -- | by pdg.0 from in Mayur
Vihar Ph-1, pkt.-1V in Patparganj.

XL-VIII-Z-a Rs.4,89,082/- Rs.9800/- 02 months 06 month  Rs.500/- 273724

Improvement Development of Patparganj main road [ NH:24 Bridge -- Chilla Chowk ] by pdg.0
from pdg Culverts opp. H Nos. 227,109,134 in C-220/Ac-57 in Patparganj.

XL-11-D-1v I(s,fi_ﬂ_%?!- Rs 9800/- 02 months 06 month  Rs.500/- 273725

Improvement Development of Parks of Ward no 221 Kishan Kunj [ -- ] by pdg.0 from pdg.
kachcha walkway in park opp. 275 and repair to B/wall and walkway opp. 195 in Kishan Kunj.

XL-VIII-Z-a Rs.4,89,723/- Rs.9800/- 02 months 06 month  Rs.500/- 273726

Restoration of Road Cut by DIB for replacement of old and damaged sewer line in Gali No. 2, Guru
Nanak Pura [ Mangal Bazar Road -- Paliwal Road ] by pdg.CC from C-222/AC-58 in Laxmi Nagar.

66-1076 Rs.3,09,358 /- Rs.6200/- 03 monihs 06 month  Rs.500/- 2737127

Improvement Development of Drainage System of M and N Block Laxini nagar [ -- ] by pdg0
from pdg RCC Culverts in C-222/AC-58 in Laxmi Nagar.

XL-1I-D-1V Rs.4,87,057/- Rs.9750/- 02 months 06 month  Rs.500/- 273728

Improvement Development of Parks of Ward no 221 Kishan Kunj [ -- ] by pdg.0 from pdg. RCC
Benches in Parks of Bank Enclave in Kishan Kunj.

XL-VIIl-Z-a Rs.4,89,082 /- Rs.9800/- 02 months 06 month  Rs.500/- 273729

Construction of urinals on near LBS Hospital Gurudwara Khichripur and near Kendriya Vidhyalya
Khichripur colony by pdg.0 from in ward no 219.

XL-I1-D-1V Rs.16,79,486/- Rs.33,600/- 03 months 06 month  Rs.500/- 273730

- Improvement Development of Shashi Garden Lanes from H. No. B-3 to B-21/9, C-8 to C-18 and C-

51 to 49 by RMC in C-220/AC-57, Patpargan].

XL-VIII-S-i Rs.23,61,448/- Rs.47,250/- 03 months 06 month  Rs.500/- 273731

. Improvement Development of Patparganj Village by Pdg. RMC in Lane opposite MC Pry School in

C-220/AC-57 in Patparganj.

XL-VIII-S-i Rs.24,82,114/- Rs.49,650/- 03 months 06 month  Rs.500/- 213732

- Improvement Development of Palpargan) Village by pdg. RMC from main Patparganj Road to H. No

156 and links near H. No. 170/1 and 171, C-220/AC-57 in Patparganj.

XL-VIII-S-i Rs.16,64,339/- Rs.33,300/- 03 months 06 month  Rs.500/- 273733

- Improvement Development of road from Patparganj Road Chowk to Ahlcon Internation School by

Pdg. RMC in C-220/AC-57 Patpargan;..

XL-VIII-S-i Rs.14,31,246/- Rs.28,600/- ﬁ2|n0|1t1|5' 06 month  Rs.500/- 273734

. Improvement Development ol Acharya Niketan Lanes by Pdg. drain in Lane from Main"Road to H.

No, 28B and RMC and drainage in lane opposite Mnadir and its links in C-220/AC-57 in Patpargan).

XL-VIII-S-i Rs.16,35,327/- Rs.32,700/- 03 months 06 month  Rs.500/- 273735
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fmprovement Development of lanes of Patparganj Village by Pdg. drain on Peer wali gali and

improvement of road and drain of lane from H. No. 267 1o 270 and near 1. No.53 in C-220/AC-57 in
Patparganj.

XL-V1I-8- Rs.12,35,657/- Rs.24,700/- 03 months 06 month  Rs.500/- 273716

Improvement Development of Shashi Garden Lanes from [1. No. A-] to Mandir B-58 10 B-64 and B-
100 to B-110 by Pdg. RMC in Patpargan] in C-220/AC-S7.

XL-VII-5-i Rs.21,89,069/- Rs.43,800/- 03 months 06 month  Rs.500/- 273737

Improvement Development of lanes of Patparganj Village by Pdg. RMC from H. No. 204 to 222, 207
to 219 and link near H. No. 210 in C-220/AC-57 in Patparganj..

XL-VIII-S-i Rs.10,42,011/- Rs.20,850/- 03 months 06 month  Rs.S00/- 5?3738

Improvement Development of lucky block, Gali No. 413 and Gali No. § in Sarpanchwara by Pdg
RMC in Ward No. 218/Ac-57 in Shahdara (South Zone in Mandawali.

XL-VIII-8-i Rs.11,79,848/- 115.23,600/- 03 months 06 month  Rs.500/- 273739

- Improvement Development of road from Shanti Marg in Subedar Chowk by Pdg. RMC and drain in

Sarpanchwara Mandawali in Ward No. 218/AC-57 in Shahdara (South) Zone.
XL-VII-8-i Rs.23,13,232/- Rs.46,264/- 04 months 06 month  Rs.500/- 273741

Improvement Development of Gali No. 6& 7 in Sarpanchwara by Pdg. RMC in Ward No. 218/AC-57
Shahdara (South) Zone.

XL-VIII-S-i Rs.13,41,894/- Rs.26,900/- 03 months 06 month ~ Rs.S00/- 273742

Improvement of diainage system along Mayur Public School in West Vinod Nagar in Ward No,
217/AC-57 in Shahdara (South) Zone.

XL-VIII-S-1 Rs.4,02,006/- Rs.8,050/- 02 months 06 month  Rs.500/- 2713743

Engaging LCV with driver and four No. Beldars lor day to day maintenance of lanes and removal of
malba from Ward No. 217/AC-57 Shahdara (South) Zone.

XL--D-1V Rs.ltem Rate  Rs.9500/- 155 days 06 month  Rs.500/- 273744

. Shahdara South
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Muncipal Corporation ol Delhi 860
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Page 1 of 2

Work Award

Requistion Form
Recaipt O Matenal

Mame Of Work: Improvement Development of Patpargan) main road [ NH

Home Contact Logout Test Result MANISHJAINIE ( 2016-2017 ) [ WARD * KISHAN KUNJ [221] )

HMaster Data Tendenng CaM Slores Technical Estapgia ATR Quality Contral Cases FP&M Bulldings Establishment Security
et i Save | Clear Search
~_ Detailed = - -
ABsract e orimate
Cover Note of Estimate

Work Details
Name of Scheme :  Unaulh Regularised Cins - Head of Ale © XL VIll-D .

24 Bridge — Chilla Chowk | by pdg 0 from beautificakon ot

Ward No :  Palpargan Financial Year: 2016-2017 Division Name = EE[M-Shah (S)}-IV
Estimate For = Civil Time of Completion : 2 00000 Months Category of Work ©  Scheme
Nature of Work :  Improvement Developn Location :
Method of Work . Cantraclual Land : MCD Type of Work = Plan

iAsset Details

|Asset Name [ Location & Ye;"qt(:unstru_ctlon ] - Pﬂpu_sed Speclﬁcatlons Asset Nature Hixgs_tgl_g Spe:ll'citions ]!
Length 1500 metre
Patparoan] main road [Chilla Chowk] Brick wall and M3 grills andlh 15 metre J
2 s Lung!:SE metre
Patpargan] main road [NH:24 Bridge] Beiok wall andMS grills L 1w-m 15 metre ~
= L vi

Estimate Details

: |3Bﬁ—‘i"70 l
Type of Tender :  Percentage Rale -k
Nature of Estimate :  Delail = %

Estimated Amount : 499400

with Sr. officials of Engg. Deptt ol

Note :

Any Other Information : Jirea Councillor sme. Sandhya Verma de

Rato Souree Used : CPWD DSR 2014 , MCD Approved ltems 2014,

Justification for Estimate : To beautity the Chowk outside Ches!l Hospital.

sired for the execution of Lhe work

dhiile in
EDMC .

ispecting rhe area

Xm \Qo°¥ oV {i B

Jimate Booked for Rs 130405 ‘*

i of Account. XLz WU D

ixacc

A7) _
%’7 FFIGE OF S, SHAH(S) ZOt E
E
b

6 13

"I'I

| fa
\.
g
e

oy 'én?fm iy, -N
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APl Corporation ol Delhj

Page 1 of 2

Municipal Corporation of Delhij
Date:22/10/2016

Estimate No :

Name Of Work :

Action Taken :
Remarks :
Check List :

Action Taken :
Remarks ;
Check List :

Action Taken :
Remarks :
Check List :

Designation Sent to -

1. Action Taken By :

2. Action Taken By :

3. Action Taken By :

Work Flow History
386770

Improvement Development of Patparganj main road [ NH:24 Bridge --
Chilla Chowk 1 by pdg.0 from beautification outside Chest Hospital opposite
Pandav Nagar in C-220/AC-58 in Patparganj

manishjainlE / JE (M-SH.S—IV)
Forward

Date: 07-11-2016

Please check the estimate and forward.

Irmeenaje / AE-1 (M-SH.s-1v)
Forward
May be approved.

Site Inspected
Provisions taken are as Per site requirements
Provisions are technically correct

The maintenance period of previous work eéxecuted on the same asset has
already expired

mulasinghEE / EE (M-SH.S—IV)
Approved

Date : 07-11-2016

Proposal is in accordance with site requirements
Items proposed are admissible and acceptable

Budget provisions exist

Budget provision exist

( ] _Cio§e .

L |
Suppled-tmder RT]

MCDEDIS Ver3.4 ©Municipal Corporation of Delhi.

]
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MUNICIPAL CORPORATION OF DELHI
Office of the Executive Engineer (M)-IV @/)
Shahdara South Zone T
School Block, Shakarpur, Delhi -110092 ~

E-mail: eem4ssz@gmail.com T

No. EE (M)-IV/Shah.(8)/2023-24/D- \U b § Dated: |Q -/0-2022,

To,
Sh. Sanjeev Jain,
R/o B-94, Gali No.10
Shashi Garden Patparganj,

W DA EEI0051. Annexure 9

Sir,
Please refer to your application under RTI Act-2005 RTI no. 17 dated 27.07.2023.
1. The information is as under: -

Reply enclosed by Engineering Department of this division i.e. E.E.-M-IV Shah South

2. AsperSection 19 (1) of RTI-2005 you may file an appeal to the First Appellate Authority within
thirty days of issue of this letter, whose particulars are given below:

' Name and Address of First Appellate | SE-II/Shah. (S) Zone, First Floor, 419 UdyogSadan]

Authority Patparganj industrial Area, Delhi-110092. '

(For all future correspondence please quote complete ID No. mentioned above)

Encl.: As above
Thanking you.

Yours faithfully,

™

Execi Aeer (M-1V)
Strat~(8) Zone, P.1.0.
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Municipal Corporation of Delhi
Office of Superintending Engineer- Il /FAA,
Shahdara South Zone, Ist Floor, 419 Udyog Sadan,

Patparqganj, Industrial area, Delhi-110092

No: -8.E.-II/ Shd.(S) Zone/2023/ D—\ Y} Dated=- 16 |10 {23

Present:- Sh.Kapil Mishra ASO on behalf of PIO, Sh Gagan Khanna, E.E.-(M)-IV
Present :- Sh. Sanjeev Jain (Applicant)
Ref.:- "Appeal No: - 234 Postal Order No.57F496465

Order

The case was fixed for hearing of appeal on on 12.10.2023 at 3:00 PM.But
due to fldministrative reason hearing preponed at 1:00PM inplace of 3:00 PM. During
the hearing it is learnt that reply has not been provided to the appellant till date, thus
Fhe purpose of hearing is very much defeated. PIO is directed to take RTI cases on

priority. Further PIO is directed to reply within a week time free of cost.

Accordingly, Appeal is disposed off.

As per section 19 of the “Right to information Act, 2005", Applicant may file an
appeal, if any, within 90 days of the issue of this order, before 2" Appellant Authority
L.e. the Central Information Commissioner, Room No. 41 4, Baba Gang Nath

Marg, Munirka, New Delhi-1 10067,
(A.K.Sing>h)/

FAA-Cum S.E-|I

h Shahdara South Zone

__~Sh.Sanjeev Jain,

R/O- B-94, Gali No. 10,
Shashi Garden Mayur Vihar
Patparganj, Delhi 110091
Mob-9136423998
Copy to:
1. PIO (Executive Engineer (M-IV)/Sh/S/Zone.
2. ASWto S.E.Il /Sh/S/Zone for taking follow up action
3. Head clerk/ASO to S.E.|| IShiSIZone for taking follow up action
4. Office copy to diary clerk for record. '
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Municipal C@F@ation of Delhi
. Office of the Superintending Engineer-1I/FAA, Shah. South Zone,
First Floor, 419, Block-B, Udhyog Sadan, Patparganj Industrial Area, Delhi-
110092.

No: -S.E.-1l/ Shd. (S) Zone/2023/D-|3¢ Dated:- 03] [JRESE

Hearing Notice

This has reference to your appeal under the RTI Act, 2005 details of which
are as under; -

Appeal No. 1= 234
Postal Order No. :- 57F 496465
Concerned PIO :- EE-M-IV/5SZ

In the above mentioned case, the date of hearing has been fixed for
12.10.23 at 03.00 PM before the 1% Appellate Authority i.e. Superintending
Engineer-ll, Shahdara (South) Zone. ‘

It is requested to please attend the above mentioned hearing before the
1*' Appeiiate Authority in his office at First Floor, 419, Udyog Sadan, Patparganj

Industrial Area, Delhi-110092.

(Amrish Kumar Singh)
FAA-Cum S.E-Il
" Shahdara South Zone

Sh. Sanjeev Jain

B-94, Gali No. 10,

Shahshi Garden, Patparganj,
East Delhi-110091.

Vib. No. 9136423998.

Copy to:-

1. PIO EE-(M)-1V /Shahdara South - directed to attend the above mentioned
hearing along with the complete record of RTI.

2. ASW to SE-II/SSZ for taking follow up action.

ASO to SE-11/SSZ for taking follow up action.

4. Office copy.

]
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Public Authority

Registration Number
Date of Filing

Name
Gender

Address

Pincoede
Country

State

Status

Pincode

Phone Number
Mobile Number

874

Public Works Department (PWD) - Engineer

in Chief

PWDEC/R/2022/60238
30/09/2022
Sanjeev Jain
Male

B-94 GALI NO-10 SHASHI GARDEN , Mayur

Vihar patpar ganj
110091

India

Delhi

Details not provided
Details not provided
+91-9136423998
+91-9136423998

Annexure 10

Email-1D sanjeevjain|dot|b94|at]gmail|dot|com

Citizenship Indian

Is the Applicant Below

Poverty Line ?
((Description of Information sought (upto 300 characters) )

Description of Information Sought

No

Q1. As per the records of Executive Engineer PWD Road East Division 212,
Ramesh Park Near Shakar pur Police Station Pusta Road East Delhi

110092, after 10th January 2012. East MCD Shahdara South Zone has taken
the part of road side land 20.5 feet wide and 84 feet long. Which is situated
outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital,
Opposite Bapu public school, Patparganj village, on which date he was
handed over or transferred to PWD or not, should be given information.
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875

Q2. As per the records of Executive Engineer PWD Road East Division 212,
Ramesh Park Near Shakar pur Police Station, Pusta Road East Delhi
110092, after 10th January 2012. East VICD Shahdara South Zone has taken
the road side land part 20.5 feet wide and 84 feet long. Which is located
outside the boundary wall of Dr. Shyama Prasad Mukherjee Chest Hospital,
Opposite Bapu public school, Patparganj village, on the date on which the
handover or transfer took place to PW D, then its copy should be given.

Note. kindly provide all the reply along with my questions in it and with all
the related documents with the authorized stamp of concerned department
and signature of authorized person this information asked for are most
urgent.

Concerned PI1O P10, East Road Divn.

Supporting document " ; ’
PP = Supporting document not provided
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Applicant Name

Text of Application

Reply of Application

SN. Action Taken
1 RTI REQUEST
RECEIVED
2 REQUEST
FORWARDED TO PIO
3 REQUEST
TRANSFERRED TO
QTHER PIO
4 REQUEST
TRANSFERRED TO
OTHER PIO
5 REQUEST
TRANSFERRED TO
OTHER PIO
6

REQUEST DISPOSED
OF

Lol

Sanjeev Jain

1. As per the recor
212, Ramesh Park
Delhi 110092, aft
Zone has taken the part 0

8I7|6Hnmn1mc AEINTEOV.ANI I | 1IVIIONCE 1A P bt g cpeneg <2 =

ds of Executive Engineer PW

ACTION HISTORY OF RTI REQUEST No.PWDECIRIZDZ@,

long. Which is situated outside the boundary wall of Dr Shyama

Prasad Mukherjee Che
Patparganj village, O
to PWD or not, should be give

n which date he was

st Hospital, Opposite Bapu public school,
handed over or transferred
n information.

D Road East Dwision
Near Shakar pur Police Station Pusta Road East
er 10th January 2012. East MCD Shahdara South

f road side land 20 5 feet wide and 84 feet

2 As per the records of Executive Engineer PWD Road East Division

2412, Ramesh Park Near Shakar pur Police Station, Pusta Road East
o East MCD Shahdara South
d side land part 20.5 feet wide and 84 feet
ted outside the boundary wall of Dr Shyama
Chest Hospital, Opposite Bapu public school,

the date on which the handover or transfer

Delhi 110092, after 10th January 201
Zone has taken the roa
long. Which is loca
Prasad Mukherjee
patparganj village, on
took place to PWD, then its cop

Note. kindly provide all the ¢
with all the related documen

y should be given.

eply along with my questions in it and
ts with the authorized stamp of

concerned department and signature of authorized person this
information asked for are most urgent

No such information is available in this Division Hence information of

this office may be treated as NiL.

Date of
Action
30/09/2022

03/10/2022

03/10/2022

15/10/2022
‘___-ﬂ’ﬂ

31/10/2022

01/11/2022

Action
Taken By

Nodal Officer

Nodal Officer

P10 CE East
Zone
HQ-(SPIO)

P10 Circle

s
" East-(SPIO) '

PIO, East
Road Divn -
(SPIO)

PIO, East
Road Divn -
(SP10O)

Print
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Forwarded To PIO, East Road Divn

o1-11-2022
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;. 12:09 PM rtionline.delhi.gov.an/RTIMIS/ICPIO/A F’PB'"JIDE%'%?I?’F“Q=NXDUW“NVZ|RHS‘- B XZxMjc3VJKRkIkK cv™ T

- FIRST APPEAL DETAILS
~ Registration No. : PWDEC/A/2022/60267 Date of Receipt : 01/11 cuee
5 : : | .
Type of Receipt : Online Receipt Language of Request :  English
Name : Sanjeev Jain Gender : Male
Address B.-94 GALI NO-10 SHASHI GARDEN, Mayur Vihar patpar ganj.
Pin:110091
State : Delhi Country : India
i : § . 91-
Phone No. : -9136423998 Mobile No. : 9136423998
Email : sanjeevjain.b94@gmail.com
! ; ; . Details not
Status(Rural/Urban) :  Details not provided Education Status : .
provided
Is Requester Below Poverty . Does It Concern Life or  Details not
Line ? : - —— Liberty of a persion : provided.
RTI Request Number :  PWDEC/R/2022/60238 RTI Request Date : 01/11/2022

CPIO's Order/Decision No.

Ground For Appeal :

Prayer or Relief Sought :

—

Date of Receipt of CPIO’s Details not
Order/Decision : provided

N:o Respopse Within the Reason For Delay : Dela'lls not
Time Limit - provided

Details not provided

My RTI Application dated 30.09.2022, RTI ID No. PWDEC/R/2022/60238 as

no response till date from your side or cither from the concerned depar:menti
to which my application was transferred. so as per rti act 2005 first appeal

kindly provide me the response in written on my application.

If no correct reply is provided to me within the time then I will file an appeal ||
against the responsible EDMC Shaedra South Zone officer to second appeal

authority.

Note: kindly provide all the reply along with my questions in it and with all
the related documents with the authorized stamp of concerned department
and signature of authorized person these information asked for are most

urgent .

ACTION HISTORY OF RTI FIRST APPEAL No.- PWDEC/A/2022/60267

Applicant Name Sanjeev Jain
Reply of Appeal
SN. Action Taken Date of Action g:tnon Taken Remarks
FIRST APPEAL
1 RECEIVED 01/11/2022
APPEAL
FORWARDED TO
2 CONCERNED FIRST  02/11/2022 Nodal Officer Online
APPELLATE
AUTHORITY
DOCUMENTS ' S
REQUEST:
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MUNICIPAL CORPORATION OF DELHI
LAND & ESTATE DEPARTMENT
7t FLOOR, CIVIC CENTRE, MINTO ROAD
NEW DELHI-110002

: ‘ L

No. ADC/FAA/L&E/MCD/2023/D- | 71 7' Date: ) q ) g -2 3
,f ./ _jr. Sy 2o )

Sh. Sanjeev Jain,

R/o - B-94, Gali No. 10

Shashi Garden, Patparganj,

Delhi - 110091

Subject: RTI Appeal dated 29.09.2023 & 03.10.2023 with reference to RTI application |D No.131
& 132/PI0/L&E/MCD dated 25.07.2023.

Name of Appellant :- Sh. Sanjeev Jain

Fact of the case:-  Sh. Sanjeev Jain, hereinafter called as appellant, has filed a First Appeal dated
29.09.2023 & 03.10.2023, stating therein that information asked vide his RTI application ID No. 131 &
132/PIO/L&E/MCD dated 25.07.2023.

The Appellant Sh. Sanjeev Jain was heard in person on 19.10.2023. In his submission, he stated that

the appellant is not satisfied with the reply of PIO as requested in RTI ID No. 131 & 132/PIQ/L&E/MCD
dated 25.07.2023. . .

Order

The Appellant and the PIO heard in person and available record on file perused by going through
content of the RTI application. Information on queries No. 01 to 0/ doesnt indicate specific
requirement/query, hence, may not be provided. However, PIO is directed to provide the revised
information of query No. 08 and 09 within 07 (Seven) days.

Hence, the Appeal dated 29.09.2023 & 03.10.2023 in respect of Appellant Sh. Sanjeev Jain stands
disposed off.

In case, appellant is not satisfied with decision, 2" Appeal may be preferred before the Central

Information Commissioner at August Kranti Bhawan, Bhikaji Kama Place, New Delhi 110066 under
Section 18 (3) of the Act.

W
Additional Dy. Commissioner (L&E)

First Appellate Authority
Copy to :-

PIO/L&E, MCD 7% Floor, SPM Civic Centre, JLN Marg, New Delhi 110052 for needful action and
compliance of above order.
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MUNICIPAL CORPORATION OF DELHI
LAND & ESTATE DEPARTMENT
7th FLOOR, CIVIC CENTRE, MINTO ROAD
NEW DELHI-110002

No. PI0/L&E/MCD/2023/D- |2 U] Date: ) 7/08/2023

S

Mr. Sanjeev Jain,
B-94, Gali No. 10, Shashi Garden,
Patparganj East, Delhi - 110091

Subject: Reply of application ID NO. 131, 132, 137/PIO/L&E dated 25.07.2023 under RTI
Act, 2005.

The desired information does not pertain to Land & Estate Department.

As per Section 19(1) of RTI Act, 2005 you may file an appeal to the first Appellant
Authority within 30 days of issues of this letter if you are unsatisfied with the reply, whose
particulars are as given below:-

Name : Sh. Hemant Kumar Fauzdar
Designation Addl. Dy. Commissioner
Address : Land & Estate Department, MCD, 7t Floor

Civic Centre, Minto Road, New Delhi - 110002

-~
Public Information Officer (PIO)
Land & Estate Department, MCD
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MOST URGENT RTI MATTER
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< Public Authority Lt. Governors Secretariat

Annexure 13

Registration Number LGOVS/R/2023/60028
Date of Filing 21/01/2023

Name Sanjeev Jain
Gender Male

B-94 GALI NO-10 SHASHI GARDEN . Mayur

Address : '
Vihar patpar gan|

Pincode 110091
Country India
State Delhi
Status Urban
Pincode Details not provided
Phone Number +91-9136423998
Mobile Number +91-9136423998
Email-1D sanjeevjain[dot|b94[at]gmail[dot]com
Citizenship Indian

Is the Applicant Below
Poverty Line ?
((Description of Information sought (upto 500 characters) )
Description of Information Sought

No

Q 1. Has any meeting been held of Honble L.G delhi on 24.02.2021 to review
the status of tasks on 77 corridors category A B and C in matter of L.A.No.
34/1999 in CWP No. 13029/1985 M.C. Mehta vs. UOI & ors. Kindly answer
my question in yes or no.

Q 2. If any meeting was held of Honble L.G delhi on 24.02.2021 to review the
status of tasks on 77 corridors then kindly provide the copy of minutes of
such said meeting.

Note . kindly provide all the reply along with my questions in itand with all the

related documents with the authorized stamp of concerned department and

signature of authorized person these information asked for are most urgent .
Concerned PIO Nodal Otticer

Supporting document : ;
pp Supporting document not provided
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Right To 894 ,// - )
& Information f 4
Speed Post
LT. GOVERNOR’S SECRETARIAT
RAJ NIWAS: DELHI - 110054
No.1589/RT1/22-23/RN/ID-46931/ £¢€
(LGOVS/R/2023/60028)

To \6/
h. Sanjeev Jain

B-94, Gali No.-10, Shashi Garden,
Mayur Vihar, Patpar Ganj,
Delhi-11009]

Dated ©7- c2 - 27

Subject: Supply of information in r/o RTI application under RTI Act 2005 of Sh. Sanjeev Jain (ID
No. 46931) received through E-RTI portal, GNCTD, (Reg. No. LGOVS/R/2023/60028) for
information regarding 77 Cerridors in the matter of MC mehta vs UOI & Ors.

Sir,
Please refer to your application filed under RTI Act 2005 through E-RTI, Portal. GNCTD on

21/01/2023. In this regard, the information available in this office is as under:-

] to 2. No such information as sought by the applicant is available in this Secretariat as this
Secretariat is not the custodian of record/information. The requisite information may be available with
Delhi Police. Any further information pertains to Delh Police and the same may be obtained from them.

Further, your RTI application is also being transferred u/s 6(3) of RTI Act-2005 to the PIO,
Delhi Police providing information held by them in the matter. It is also intimated that if you do not
receive appropriate information from above mentioned Department or the reply received from
them is not satisfactory, you may file your Ist appeal before the First Appellate Authority of the
above the above said department i.e Delhi Police.

As per section 19 of the RTI Act-2005, you may file your Ist appeal before the First Appellate
Authority i.e, , Sh. Anoop Thakur, Pvt. Secy. to Lt. Governor, Raj Niwas, Delhi, within 30 days of issue

of this letter, if not satisfied with the reply of this office.

(J.P. Kothari)
Dy. Secretary cum PIO
Lt. Governor Secretariat
PH. 011-23925341
Copy to:

PIO, Delhi Police (PHQ), Tower-1I, Jai Singh Road, New Delhi-110001. The RTI application of Sh.
Sanjeev Jain is hereby transferred w/s 6(3) of RTI Act-2005 with the request to provide the requisite
information to the applicant within time limit. In case, the information is not related to your Department,
the same may please be further transferred to the Department concerned under intimation to the applicant.

The applicant has deposited the requisite fee.

Encl: As above B
o

(J.P. Kothari)
Dy. Secretary cum PIO

Lt. Governor Secretariat
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DEPOL/R/P/23/02072.
TIMED/UNDER RTI ACT-2005.

OFFICE OF DEPUTY COMMISSIONER OF POLICE- HQ-II-CUM- PQBLIQ INFQRMATIQN
FFICE DELHI POLICE HEADQUARTE R " FL

ER-01 JAI SIN AD, NE ELHI-1 1.

No. XXIV/29/Spl/ID-645/2023/ (A7 /RTI Cell/Desk-1/PHQ dated ~./ / < / 24
To - =

-

\' _Shri-Sanjeev Jain,
R/0.B-94, Gali No.10, Shashi Garden,
Mayur Vihar, Patpargang, Delhi-110091.

Subject:- Seeking information, under Right to Information Act-2005.

With reference to your RTI application dated 21.01.2023 [received on
09.02.2023] through Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor Secretariat, Raj

Niwas, Delhi-110054, vide No.1589/RT1/22-23/RN(ID-46931)/601, dated 07.02.2023 on the
. subject cited above. | am to provide the requisite reply pertaining to PIO/PHQ, as under:-

| Point No. Reply.
|

‘ 1&2. | As per recard, the requisite information is not available in this Hdgrs.
L ]
PUBLIC INFORMATION OFFICER-CUM
DY. COMMISSIONER OF POLICE(HDQRS-II),
DELHI POLICE HDQRS , DELHI

Ph # 23746100 Extn 69934
E-mail ID dcp hdatr2@delhipolice gov in

The first appellate authority under section 19 of RTI Act-2005 is Sh Rajesh Kumar, JUCP/ Hdars , Office locaton 11" Flaor Tower 1, Palice Hagrs Jai Singn
|Road, New Delhi-01, Ph # 011-23473556. The appeal could be filed within thirty days of receipt of the reply, if not satisfied with the above reply

No. XXIV/29/Spl/ID-645/ 2023/ i /RTI Cell/PHQ dated

e i
\&gpy/forwarded to Shri J.P.Kothari, Deputy Secretary/PIO, Lt. Governor
Secretariat, Raj Niwas, Delhi-110054, w.r.t his office No.1589/RT1/22-23/RN(ID- 46931)!601
dated 07.02.2023 for favour of information. =

,-/’
-~

PUBLIC INFORMATION OFFICER-CUM
DY. COMMISSIONER OF POLICE(HDQRS-II),
DELHI POLICE HDQRS , DELHI

Ph # 23746100 Extn. 69934
E-mail ID dep hdgtr2@delhipolice gov.in
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RTI Matter/Most Urgent
T T 8 Red WER,
For faumr, 8ar aw,
&t o, R wfREmea, a8 Rea-110002
AT, 11(27)/2022-23/4"-Qtr/ P10-2672/3/ &7 g et |9 20,07

Sh. Sanjeev Jain,
B- 94, Gali No. 10,

Shashi Garden, Annexure 14

Mayur Vihar Patparganj,
Delhi- 110091.

fawr- gaem & 3fUwR H#OfRT 2005 F aeid dde |

Hele,

50 TOHMET A TR HREITS IHes gaar & Jer sfefaws & o, o=
goer feswrl, Chief Secretary Office, & w3 #&ar No.F.3/18/PIOCS/2022-
23/1.D. No.-12761/RTI/666-667 f&aie 06.03.2023 # 9o §3T| 39 @R
AR I AASRY AT &Y ITE &

e B ISR ‘
AT 39 Io9Td JAglgd AT el sofel ot of oA | 39 g@nr Al 18 Ry |
24.02.2021 Y 39 IsqdTe ad H g8 doF H ¥ 9 TAHRT 7 3ucsy A8 &
ool & Ueusdior a1S e 212 E g @S d 197 & 3H FEey # For fqunT |
QAT TG H@SH Wee IFIATS & FgN Uh R o | AR I S A
wqﬁmgm%mﬁmﬁrm3gﬁﬁﬁa;ﬁ§é AT 9| ‘
¥ 39 Uk & ¥ A% A 11000 gl aeest & 3 w3
fReTell & ZRABHFR ATH T TUA el F1 IegaAfa |
Ryl 7 BSES W o ks & wwi 39 | |
Tegare S o &r o I gy | ! B |

o HOER HAfATA, 2005 F UNT 19 & IER, @ HT @ A TS
ST & Heee @ ¥ A 3T F A F 30 Rl & iRy s sfewrd
Ffrer Y @R &, e fRavor i far &

YUH AT IO
ot AT, TET TSurr 87 el TR,
gar dw, €1-fae, Reen afRare, ‘%
7% fed-110002 ™\ %) L5
(¥ FAR)
ST AT Eapcacis

Ph. No. 23392789
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§ RTI MATTER/TIME BOUND 1)

- GOVERNMENT OF N.C.T. OF DELHI Bt
N— OFFICE OF THE CHIEF SECRETARY

INFORMATION DELHI SECRETARIAT, 1P, ESTATE, NEW DELHI

L]
No. F.3/18/P10CS/2022-23/1.D. No.-12761/RTY/ { // q,/ g 9’ Dated:- () {  /03/2023
To

The Dy. Secretary (Power)/PIO,
Power Department,

B-803, Delhi Secretariat,

1.P. Estate, New Delhi.

Sub:  Transfer of Application dated 04-03-2023 under Sub-section 6(3) of Section of RTI Act, 2005,
received from Shri Sanjeev Jain.

Sir,

The undersigned has received the online application (registration no. CSCTO/R/2023/60113)

on 04-03-2023 under Right to Information Act, 2005. The applicant has submitted online RTI fee of
Rs. 10/-.

The information desired by the applicant is not available in the Chief Secretary Office. It seems
that the same is available with you. Accordingly the application is transferred to you under Sub-
Section (3) of Section 6 of Right to Information Act, 2005, for further necessary action.

In case it does not fall under your jurisdiction, it may please be further transferred to the
Public authority to which the subject matter is more closely connected, directly, under intimation to
the applicant.

Encl: RTI Application.
Yours faithfully

|7 e
(Pradeep Tayal)
P.1.O. of C.S. Office

(,emorwarded for information to Shri Sanjeev Jain. B-94, Gali No.10, Shashi Garden,Mayur
vihar Parparganj, Delhi-110091. (If you are not satisfied with above transferred, you may file app_eal
before the First Appellate Authority, Office of the Chief Secretary, Room No. A-502, Delhi Secretariat,
New Delhi. As the application have been transferred to above mentioned department(s), if
you are not satisfied with reply provided by the aforesaid department(s) you should file
first appeal to the Appellate Authority of the department(s) concerned and not to the First
Appellate Authority of the Chief Secretary Office because the First Appellate Authority of
the C.S. Office does not have jurisdiction over the aforesaid department(s).
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“ Public Authority Chief Secretary Office
Registration Number CSCTO/R/2023/60113
Date of Filing 04/03/2023
“Name Sanjeev Jain
Gender Male
B-94 GALI NO-10 SHASHI GARDEN |, Mayur
Address : o : ;
Vihar patpar ganj
Pincode 110091
Country [ndia
State Delhi
Status Details not provided
Pincode Details not provided
Phone Number +91-9136423998
Mobile Number +91-9136423998
Email-ID sanjeevjain[dot]b94[at]gmail[dot]com
Citizenship Indian
~ Is the Applicant Below PovertyN
3 0
Line ?

((Description of Information sought (upto 500 characters) )
Description of Information Sought

1. AT 3U T A gy At ifHre awier ot A fRAiE 24.02.2021 B

I IIUTd Haq § g2 fhdl 9o® | 33 el & yeus v ars Aav 212
E =g ars = 197 ¥ XqTHT TG @1 ¥ SRUATA & 916X ¥ R H
H1 T 1 g3 2 R TSI a3 e FN TN g e ST TS F I
e H 11000 241 dlce s & 3 TS faoTell & TRAHTHR TTHR Hd WL
T B IrgufY frerel Husl Y. Ty, 3. T, gy ureR 1. &1 "
I AT Heled off A &t <t a1 78 €t <t 39 AR A 5i a1 76! A Rr@ar
T THSRT & AT,

e, AR gRT A 1Y ot U= 1 IR el A Sl H U= 3 HiY IR
fgg%m%mﬁm IR Rurhy fRIFR F e Td Al & 1Y SaTd [
ST,

Concerned P10 Nodal Officer
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Item No.06 Annexure 15 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)
Original Application No. 559/2022
(I.A. No. 237/2022)

Sanjeev Jain ...Applicant

Versus

Municipal Corporation of Delhi & Ors. ...Respondents

Date of hearing: 16.01.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Mr. Sanjeev Jain.

Respondents: Ms. Puja Kalra, Advocate for respondent no. 1-MCD with Ms.
Vandana, Rao, DC and Mr. Charan Singh, EE, MCD.
Ms. Jyoti Mendiratta, Advocate(through VC) for respondent
no. 3 with Mr. Mukesh Kumar Azad, EE, PWD (East) and
Mr. V.A. Gupta, EE (E)/PWD.
Mr. Amar Gupta, Mr. Aditya Gupta, Advocates for R-4 with
Mr. Sanjay Sharma, DGM BSES Yamuna Power Ltd.
Mr. Narendra Pal Singh, Advocate for DPCC.

Application is registered based on a Letter Petition received by Post

ORDER
1. Replies have been filed by respondent no. 1-MCD vide email dated
02.12.2022 and respondent no. 4- BSES Yamuna Power Ltd. vide email
dated 17.11.2022. Report has been filed by DPCC vide email dated
30.11.2022. Rejoinder to reply of respondent no.4 has been filed by the

applicant vide email dated 11.01.2023.

2. Mr. Mukesh Kumar Azad, EE, PWD (East) and Mr. V.A. Gupta, EE
(E)/PWD and Mr. Sanjay Sharma, DGM BSES Yamuna Power Ltd have

appeared before this Tribunal and we have interacted with them.
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O. A. No. 559/2022 Sanjeev Jain Vs. Municipal
Corporation of Delhi & Ors.
0
3. In view of the averments made in the application and in the replies of

respondents no. 1 and 4, we consider presence of PWD to be essential for
just and proper decisions of the questions involved in the case. Accordingly,
PWD is ordered to be impleaded as respondent no. 8. The Registry is
directed to make appropriate amendments in the Memo of Parties to the

application.

4. Ms. Jyoti Mendiratta, Advocate has appeared and accepts notice on

behalf of PWD and she seeks time to file reply/response on behalf of PWD.

S. Replies/response along with copies of the relevant document including
layout plan be filed by the respondent no. 1-MCD and respondent no. 8-

PWD within two months by email at judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

6. List for further consideration on 23.03.2023.

7. The concerned officials of BSES, Yamuna Power Ltd., Municipal
Corporation of Delhi, DDA and PWD shall remain present before this

Tribunal on that date.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 16 2023
AG
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GENERAL DIARY

District ;FAST (DELHD

I'.S.fSchiun;!’!\N!J/\V NAGAR GD No. Du6aa
DalLe: 22/0472022 Thnoe: 13:10.55 :
Entry Made l'or : An nexu re 1 6
Rank / Name 7 p1g No. of Police

Oflicer :

HEAD CONSTABLE / RAM GOPpaL MELNA/ 28010414

GD Type(s) ; Arrwval | Departure

GD Subject:MUKESH KUMA
R AZAD ASST, Z =
ARRIVAL AND D irnD ASST. ENGINEER (BSES)

GD Brief:

S ¥ =@ 5 MUKESH KUMAR + NEELESH KUMAR (ENGINEER) +
RAMESHWER ( VENDER BSES) W1 &% 3elem =ifR urn 3l @ B2 e aiewiz HC

tANO] 889/E + CT SRIKANT 778/E + W/CT NEERAJ 1856/F % @19 @M1 4FT &1
3T a1 e iran 8

NOTE: COMPUTER COPY
Signature
HEAD CONSTABLE / RAM GOPAL MEENA/28010114
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904 ARRExure—2

Online RTI Request Form Details
RTI Request Details :-

RTI Request Registration number DEPOL/R/E/22/07373

Public Authority Delhi Police

Personal Details of RTI Applicant:-

Name Sanjeev Jain

Gender Male

Address B-94 Gali no. 10 Shashi garden , Patpar ganj, Delhi

Country India

State Delhi

Status Urban

Educational Status Literate

Phone Number +91-9136423998

Mobile Number +91-9136423998

Email-1D sanjeevijain[dot]b94[at]gmail[dot]com
Request Details :-

Citizenship Indian

Is the Requester Below Poverty Line No

?

(Description of Information sought (upto 500 characters)

Description of Information Sought

Q1. kindly provide the complete details and the copy of the action taken report made by
enquiry officer shri Anil Kumar Sub Inspecoter for the event taken place on 22.04.2022
event id no. 4936511 wherein Heavy Loss of More than lacs Rupees Govt. of India
Property of Unauthorised encroachment /heavy damage of National Flag tearing/destroy
by BSES staff and Police staff in Park Property, trees i.e. Plant, Sign. Board, Boundary
wall, Boundary wall grill Of Central Govt Property East MCD Park. at Patparganj
Village Chowk Near T.B. Hospital Shyama Parshad Mukarjee Patparganj Village
Chowk Delhi 110091.by The Amer Jeet Singh (CEQO), Naveen Vats (V.P), And other Staff
BSES Yamuna Power Ltd. for installation of Sub - Station of Heavy Electrical
Transformer Patparganj Village Delhi 110091, involvement by sh. Manoj Kumar Head
Constable, Mr. Anil Sarin, Sub Inspector, Police Station Pandav Nagar are making the
illegal, injustice and against the rules activities and National Flag tearing/destroy by
BSES staff and Police staff in the area of east district pandav nagar police station for
which an information was given by calling at 100 at police control room as per delhi police
record. hence kindly provide the complete details and the copy of the action taken report
made by enquiry officer shri ajay kumar head Anil Kumar Sub Inspecoter for the event
as detailed above.

note. kindly provide all the reply along with my questions in it and with all the related
documents with the authorized stamp of concerned department and signature of authorized
person these information asked for are most urgent .

Concerned CPIO AddI.DCP Ist- East District
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, OFFICE OF THE _PUBLIC INFORMATION OFFICER: _ EAST DISTT. : DELHI.
IDNo 1275/2022/ /55§ /Info. Cell/East District, dated. Delli the 27)a7 /2022.
To

Sh. Sanjeev Jain,
R/0 B-94, Gali No-10, Shashi Garden,
Patparganj, Delhi-110092.

Subject: - Reg. Supply of information/documents under Right to Information Act, 2005.

This is with reference to your online RTI application dated 01.07.2022 received in RTI
Cell/East District on 04.07.2022 vide DEPOL/R/E/22/07373 under RTI Act-2005. I am to inform you

that as per report received from SHO Pandav Nagar of East District. The asked information on your
RTI application is as under:-

[1 | In this regard, requisite information/documents are enclosed herewith. ]

The First Appellate Authority U/s 19 of RTI Act 2005 is Ms. Priyanka Kashyap, IPS, Dy. ‘

Commissioner of Police, East District, Patparganj, Mandawali, Fazalpur, Delhi-110092. You may if

so desire, file a 1 Appeal U/s 19 (1) of RTI Act 2005 within 30 days from the date of receipt of this |
letter, in case you are not satisfied with this response. |

(SACHIN SHARMA, IPS)
PUBLIC INFORMATION OFFICER

ADDL. DY.COMMISSIONER OF POLICE-I,
EAST DISTRICT: DELHI, Ph. No.21210507 (RTI Cell)
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11/20/23, 11:56 PM Gmail - Service of Reply by the Petitioner to thg‘DﬁB’as filed by the Respondent No. 8 i.e., Public Works Department (PWD), i...

M Gmaill SANJEEV JAIN <sanjeevjain.b94@gmail.com>

Service of Reply by the Petitioner to the ‘Reply’ as filed by the Respondent No. 8 i.e.,
Public Works Department (PWD), in the O.A. No. 559/2022 named as Sanjeev Jain
Vs. Municipal Corporation of Delhi & Ors.

SANJEEV JAIN <sanjeevjain.b94@gmail.com> Mon, Nov 20, 2023 at 11:56 PM
To: Shri Vijay Kumar Dev <csdelhi@nic.in>, pspwd@nic.in
Bcc: gargi jain <mariejain16@gmail.com>

Chief Secretary of Delhi,
Government of Delhi NCT,

&

Secretary,
PWD, Government of Delhi NCT,

Sir,

This is in reference to the captioned matter, please find attached the Reply on behalf of the Petitioner to the ‘Reply’ as filed by
the Respondent No. 8 i.c., Public Works Department (PWD).

Kindly acknowledge the receipt of the same.

Thanking You,
Sanjeev Jain,
9136423998

ﬂ Reply by the Petitioner_PWD_compressed.pdf
13701K

https://mail.google.com/mail/u/0/?ik=47af5d9d77 &view=pt&search=all&permmsgid=msg-a:r-4832738366779037452&simpl=msg-a:r-4832738366779... 17
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